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LEGISLATIVE ASSEMBLY.
W ednesday, 6¢h April, 1938.

The Assembly met in the Assembly Chamber of the Council House af
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair,

Mr. President (The Honourable Sir Abdur Rahim): Before we take up
the questions I ought to remind the Honourable Members that there are
two lists of questions today: one is the list of questions set down for
answer on the 5th, and the other is of those set down for answer today.
This arrangement was arrived at in accordance with the suggestion made
by the Leader of the House which seemed to have found general accept-
ance. At that time I expressed my doubt whether this arrangement was
in accordance with the rules which require that only five questions can
‘be put by one Member on one day. I take it that Government having
made the Suggestion will not refuse to answer orally more than five ques-
tions of a Member if there are more than five questions in his name taking
‘both the lists together- But, so far as one list is concerned, according to
the ordinary rule not more than five questions can be asked by one Mem-

ber. This special arran t is certainly straining the rule, and I think
‘Government ought to consiﬁerﬁ'ﬁﬁriﬁ'%r%e-rﬁ'mimis arises, whe-
ther there ought not to be some provision of meeting that emergency, that
i8 to say, if for any particular reasons as on this occasion, there is no
sitting of the Assembly on a particular day, whether some arrangement
cannot be arrived at for disposing nf the questions put down for that day.
What 1 want to do today is this—not more than half an hour will be
allowed to each list, that is to say, taking the list for 5th April, if all the
-questions on that list are not finished within half an hour, I will take up
the questions put down for today.

: STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

ABoLITION OF THE FIRST CLASS CARRIAGES ON STATE RATLWAYS.

1164. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable
Member for Communications state:

(a) whether Government have consulted the various railway ad-
ministrations with regard to the abolition of the first class
carriages on State Railways as recommended by the Wedge-
wood Committee;

(b) whether they have received replies from any of the railway
ad:lninistrations; if so, what is the nature of those replies,

. -an

(c¢) when they expect to come to a final conclusion in the matter?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) and (c). T would refer the Honpurable Member to the remarks in
eonnection with paragraphs 71 to 78 appearing on page 5 of the ‘‘State-
ment showing the action taken by the Railway Department, (Railway
Board) on the paragraphs in Chapters III to XI of the Indian Railway
Enquiry Committee’s report (1987)"".

o (2023) .
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Mr. T. S. Avinashilingam Ohettiar: May I know the answer to clause
(c)?

The Honourable Sir Thomas Stewart: (b) and (c) are answered to-
gether.

Mr, T. S. Avinashilingam Ohettiar: I do not see, Sir, how there car
be any answer in that report as to when they expect to come to a final
decision in the matter.

The Honourable Sir Thomas Stewart: If the Honourable Member will
refer to the answer to the question, he will see that a certain decision has
been taken.

Mr. Lalchand Navalrai: May T know from the Honoursble Member
how to get hold of the document to see that.

The Honourable Sir Thomas Stewart: A copy of the document was
supplied tc the Members of the House. I do not know what the Honour-
able Member has done with his copy.

Mr. T. S. Avinashilingam Ohettiar: To the previous question®the Hon-
ourable Member answered that they are consulting.the Railway Adminis-
trations in the matter, and that after their replies have been received they
will come to a decision. What I want to know is when they expect to
come to a decision over the matter.

The Honourable Sir Thomas Stewart: Obviously not until all the
replies have been received.

Mr. T. S. Avinashilingam Chettiar: Pending receipt of these replies
have Government issued instructions not to construct any more first class
carriages? .

The Honourable Sir Thomas Stewart: No,

Mr, T. S. Avinashilingam Chettiar: If there is a possibility of the abo-
lition of the first class, will it not be wise to issue such instructions?

The Honourable Sir Thomas Stewart: If the Honourable Member wilt
refer to the document I have mentioned he will find the answer to his
question.

CoNCESSTION IN PoSTAGE RATES ON SPECIAL NUMBERS OF NEWSPAPERS.

1165. *Mr. Manu Subedar: Will the Honourable Member for Com-
munications state :
(a) whether the concession postage rate, as normally charged on
a newspaper, is extended also to the special numbers in the
United Kingdom; and
(b) if the reply to part (a) be in the affirmative, whether Govern-
ment will give reasons why the same practice is not adopted
in British India?

The Honourable Sir Thomas Stewart: (a) and (b). The information is
not available. It has been called for and will be placed on the table of
the House in due course.
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Mr. K. Santhanam: With reference to answer to (b), is the informa-
tion in respect ta (b) also not available? It is about India.

The Honourable Sir Thomas Setwart: Obviously I cannot answer part
(b) until I sm in & position to answer part (a).

NEPAL PosTt OFFICE.

1166. *Mr. T. 8. Avinashilingam Chettiar: Will the Honourable
Member for Communications state:
(a) when the Nepal Post Office was opened;
(b) what is the financial position of the Nepal Post Pffice; and

(c) whether the Nepal Government contributes anything towards
its expenses; if so, how much?

The Honourable Sir Thomas Stewart: (a) The office was opened more
than half a century ago. The exact date is, however, not known.

(b) The information has been called for and a statement will be laid
on the table of the House in due course,

(c) The reply to the first part of the question is in the negative; the
second part, therefore, does not arise.

Mr. T. 8. Avinashilingam Ohettiar: May I know if the post office is
there for the benetit of the Nepalese Government also?

The Honourable Sir Thomas Stewart: Primarily for the benefit of the
British representative there.

Mr. T. S. Avinashilingam Chettiar: If it is secondarily for the benefit
of the Nepalese people why did not Government make representations for
a contribution from the Nepalese Government?

The Honourable Sir Thomas Stewart: The Honourable Member as-
sumes that it is for the benefit of the Nepalese people: I have just said
it is primarily for the benefit of the British representative.

Seth Govind Das: Though it is primarily for the British representative,
is it not secondarily for the benefit of the Nepal Government and, under
the circumstances, do not Government think it proper that they should
get a contribution from the Nepalese Government.

The Honourable Sir Thomas Stewart: No.

Mr. T. S. Avinashilingam Chettiar: May I take it that Government
have considered this matter and decided not to ask for a contribution?

The Honourable Sir Thomas Stewart: It has been considered.

Mr. Badri Dutt Pande: Is this the only post office or are there other
post offices on the borders of Nepal and in Nepal?

The Honourable Sir Thomas Stewart: I should like to have notice of
that question.
A2
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Rarmway CoNOEssIONs To SEva Samrrt Boy Scours.

1167. *Mr. T. S. Avinashilingam Oettiar: Wiil the Honourable
Member for Railways state:

(8) who are the final authorities that give concessions in Railways;

(b) whether applic&_tionslhave been, or were, received to give Rail-
way concessions to Seva Samiti Boy Scouts, such as are
given to certain Scout organisations at present; and

(c) if so, with what result?

The Honourable Sir Thomas Stewart: (a) Railway Administrations
have powers to grant concessions, so long as the fares charged do not
infringe the authorised minima. ok

(b) and (c)- Scouts belonging to the Seva Samiti Boy Scouts Asso-
ciation are already allowed the same concessions as are given to scouts
belonging to the All-India Boy Scouts Association.

Mr. T. S. Avinashilingam Ohettiar: May I know whether an appeal is
allowed for getting these concessions from the Railway Administrations to
the Railway Board?

The Honourable Sir Thomas Stewart: I should like to have notice of
it. '

Mr. Lalchand Navalrai: Is there any list showing the names of social
and humanitarian societies which have been given these concessions.

The Honourable Sir Thomas Stewart: My memory is that there is a
list and that I gave a reference to it in answer to a recent question. 1 will
give the Honourable Member more cxact informiation if he will approach
me.

Mr. Lalchand Navalrai: May I know what are the conditions under
which concessions are given? :

The Honourable Sir Thomas Stewart: That too is a question which I
answered some days ago.

Mr. Lalchand Navalrai: Is it not in the discretion of the Agent to grant
or refuse these congessions?

The Honourable Sir Thomas Stewart: I have just said that the Rail-
way administrations have powers to grant these concessions.

Mr. K. Santhanam: May I know whether these concessions have been
compared and an attempt made to standardise them?

The Honourable Sir Thomas Stewart: I should like to have notice of
that question.
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PURCHASES MADE BY RATLWAYS.

1168. *Mr. Manu Subedar: (a) Will the Honourable Member for
Communications state the value of the total purchases by railways during
1937-38?

(b) What percentnge of this total was handled by (i) the Railway
Board, (i) the Indian Stores Department, and (iii) Stores Departments
of the railway administrations?

(c) What precautions are taken in the purchases by the Railway
Board and.the Stores Department of the railway administrations (inclu-
ding Company-managed Railways) to scrutinise the list of purchases in
order to ascertain whether the same are manufactured in India, or can be
manufactured ?

(d) How much of the total purchase at the hands of these agencies
consisted of articles of Indian origin and Indian manufacture, end what
percentage does it bear to the total? ’

The Honourable Sir Thomas Stewart: (a), (b) and (d). The informa-
tion will be available in September next and will be laid on the table of
the House in due course.

(c) A close liaison exists in regard to purchases of stores between the
Indian Stores Department, the Railway Board and Railways. Purchases
by the State-managed Railways and the Railway Board are made strictly
in accordance with rules for the supply of articles required to be purchased
for the public service. The Honourable Member is also referred to the
Memorandum by the Financial Commissioner of Railways cn the policy
of the Railway Board in the matter of stores purchases at pages 196 and
197 of the Proceedings of the Meeting of the Standing Finance Committee
for Railways held on 80th and 31st January, 1936—Volume XII—No. 6, a
copy of which will be found in the Library of the House.

Since 1937-38 the Home findents of Company-managed Railways have
been scrutinised both by the Railway Board and the Indian Stores Depart-
ment with a view to determine if the articles indented for in those indents
can be obtained of Indian manufacture.

CAPITAL Oﬁmy ON THE ALL-INDIA RaDbIO.

1169. *Mr. Manu Subedar: (a) Will the Honourable Member for
Communications state the total capital outlay in connection with the
A_ll-lndia Radio Department?

(b) Ts it possible to give an approximate figure of this outlay in con-
nection with the various stations in India?

(c) How much of the capital equipment purchased consisted of
materials of Indian origin or fabrication?

The Honourable Sir Thomas Stewart: (a) The capital grant for the
development of broadcasting amounts to Rs. 40 lakhs. The amount
spent upto February 28th, 1938, was Rs. 20,22,043.

(b) A statement giving the required information is laid on the table
of the House.
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(c) The percentage of the ocapital expenditure on equipment incurred
on materials of Indian origin or fabrication is small.

Statement showing the details of Capital Expenditure incurred from the special Broad-
casting Fund of Rs, 40 lakhs upto 28th February, 1938.

Name of Station. Amount, e
Ras.

Delhi . . . . . . . . . . 8,28,748
Bombay . . . . . . . . . 2,02,201
Calcutta . . . . . . . . . 1,80,249
Dacea . . . . . . . . . 1,186,780
Peshawar . . . . . . . . . 50,129
Lahore . . . . . . . . . 1,38,128
Lucknow . . . . . . . . . *  1,36,250
Madras .. . . . . . . . 2,37,112
Trichinopoly . . . . . . . . 1,32,451

Total . 20,22,043

Mr. Manu Subedar: May I know whether Government are making
any attempt to inquire, through firms and Chambers of Commerce, whether
sonie of the equipment required for the new stations may not be fabricated
in India?

The Honourable Sir Thomas Stewart: Our technical staff are fully
aware of where they may purchase the necessary equipment.

Mr. T. 8. Avinashilingam Chettiar: May I know whether the Govern-
ment have made any attempts to get these materials in India?

The Honourable 8ir Thomas Stewart: Yes: tenders arc issued.

Mr, T. S. Avinashilingam Chettiar: May T know whether Government
have made sure that these things cannot be manufactured in India?

The Honourable Sir Thomas Stewart: The fact that Indian firms do
not respond to the tenders is fairly good evidence that this equipment is
not yet manufactured in India.

Mr. Manu Subedar: May I inquire whether it is proposed to secure a
report from the Industrial Research Bureau on the subject as to which of
the items in the Indian Radio-receivers, transmitters or other things can
or cannot be made in this country with a little effort?

The Honourable 8ir Thomas Stewart: The services of the’ Indian
Stores Department are at our disposal for that purpose.

Mr. Lalchand Navalrai: May I know if the Honourable Member knows
that his predecessor said in this House that in the near future arrangements
will be made to have cheaper radio sets in the interests of the rural popu-
lation ?

Mr, President (The Honourable Sir Abdur Rshim): That does not
arise.
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KaLyaN Power HouseE AND NEGOTIATIONS FOR GETTING SUPPLY OF POWER
FROM TATA COMPANIES.

1170. *Mr. Manu Subedar: (a) Will the Honourable Member for
Communications state the present position of the Kalyan power house?
Is it working at full capacity, or, is the generation of power there sus-
pended ? .

(b) Have there been any negotiations between Government and the
Tata group of power companies for the supply of power to the Great
Indian Peninsula Railway and/or the Bombay, Baroda and Central India
Railway? Have these negotiations terminated in a contract? —

(c) At what rate is the supply secured for railways for the future?

(d) Has the power company retained the right to discontinue such a
supply after notice?

The Honourable Sir Thomas Stewart: (a) The Kalyan Power House
is supplying about 40 per cent. of the current consumed by the Great
Indian Peninsula Railway. It is not working at full capacity.

(b) Yes. General agreement has been arrived at regarding the terms
of the contract but theresare still certain minor details to settle. These
are under discussion with Messrs. Tata Sons & Co. and the Railway Admi-
nistration concerned.

(c) The rate is based on what it would have cost the Railways to extend
the Kalyan Power House and to take over the full load.

(d) Yes.

Mr. Manu Subedar: With reference to part (c) of the question, what
is the rate?

The Honourable Sir Thomas Stewart: I must ask for notice of that.

Mr. Manu Subedar: May I point out, Sir, that the question is very
«lear and notice has been given: my question is: ‘At what rate is the
supply secured’’?

The Honourable Sir Thomas Stewart: I can give no further reply than
1 have already given to part (c): it is the rate at which we could have
supplied ourselves.

Mr. Manu Subedar: Will the Honourable Member give to Members
of this House a reply to this a little later?

The Honourable Sir Thomas Stewart: When I have an opportunity of
seeing the contract in its full form, I shall consider the advisability of
laying a copy on the table of the House.

CURTAILMENT OF ENGLISH PROGRAMMES IN BROADCASTING Su'nqns.

1171. *Mr, Manu Subedar: Will the Honourable Member for Com-
munications state:

(a) whether he has séen a letter from Mr. J. W. Bottoms in the
Statesman of the 21st March, 1938;
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(b) whether Government have considered the suggestion thereine
as follows: ‘“Would it not be a better policy to concentrate
on the vernacular programmes and cut down English broad-
casts to the mnews, special broadcasts of functions-—with-
important speeches—and sporting events of general interest.
in India and leave us to hear about covered wagons, cutties-
and old home towns from elsewhere?’’; and

(¢) whether Government propose to consider the advisability of
curtailing English programmes and saving public funds‘

— The Honourable Sir Thomas Stewart: (a) Yes.

(b) Government understand that English programmes broadcast by
All-India Radio are listened to and appreciated by a large number of Indian.
as well as Eyropean listeners.

(c) I will bave further enquiries made and consider the point.

Mr, Lalchand Navalrai: May I know if there are any programmes im:
Sindhi for the interests of the Sind people who are very fond of music?

The Honourable 8ir Thomas Stewart: My information is, no.

Mr, Lalchand Navalrai: Why not? When it is in Urdu and English.
and other languages, why not for Sindhis?

The Honourable Sir Thomas Stewart: I am perfectly prepared to con-
sider the Honourable Member's request that Sindhi programme should be-
put across.

Mr, Manu Subedar: Have Government oonsidered the suggestion
made by this gentleman writing ir the Statesman that the English pro-
gramme given in this country is inferior and that when a better programme
could be secured from any other European stations and that Indian money
should be saved? Have they consideréd this?

.'l'ho Honourable Sir Thomas Stewart: Yes. Government ecertainly
have considered the letter.

Mr. Manu Subedar: What is the conclusion to which they have come-
after the consideration?

The Honourable Sir Thomas Stewart: Government reserve the right.
to differ from that gentleman’s opinion.

RUNNING OF RoAD TRANSPORT SERVICES BY RAILwWAYS.

1172. *Mr. T. 8. Avinaghilingam Ohettiar: Will the Honourable-
Member for Railways state:

(a) whether Railway Administrations should get the permission of’
Government if they want to run road transport services;

(b) whether any railways have asked for such permission and are
running such services; if so, whxch railways and for which:
lines; and

(c) whether these services have been working at a profit?
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The Honourable Sir Thomas Stewart: (a) Yes, except in cases in
which the road transport services are not being financed by Government
and provided that the Railway Company running the service is not subject
to the provisions of section 51 A of the Indian Railways Act, 1890.

(b) and-(c). Sanction has been given for the North Western Railway to

arrange for the running of a bus service between Lyallpur and Jhang. So
far as I am aware at present, this service has not yet been introduced.

Mr. T. ’s. Avinashilingam Chettiar: May I know at present that no
railway company has taken the permission of the Government of India and

is running buses?

The Honourable Sir Thomas Stewart: That is my information.

REDUCTION OF POSTAGE RATES BETWEEN BURMA AND INDIA.

1173. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable
Member for Communications state:
(a) whether Government have received any definite replies from
‘ the Government of Burma with regard to the reduction of
. the Indo-Burman postal rates;

(b) if so, what is the nature cf the reply; and

(c) whether they have been able to work out the financial effect of
the increase of the rates?

The Honourable Sir Thomas Stewart: (a) Yes.

b) I place on the table a copy-of a Press Communique issued on the
20th March, 1938.

(¢) The precise financial effect could not be worked out. The increased
rates resulted in a reduction in the volume of traffic but in an incresse in

the total revenue.

INDIAN POSTS AND TELEGRAPHS DEPARTMBNT.’
New Devur, THE 20TH MarcH, 1938,
Press Communique.

-

Prior to the separation of Burma from India, the rates of postage and of air
surcharge for postal articles including parcels between India and Burma were the
same as for those in the inland post. %‘rom the 1st April, 1937, Burma was constituted
as a separate and independent Government. From the same date the Empire rates of
postage were made applicable for all correspondence between India and Burma and
the air mail fee was fixed at 2 annas per § oz. for letters dnd packets and § anna
per postcard. The rates of J)ostage on parcels exchanged between the two countries
were also revised being fixed on the basis of the Imperial Parcels Postage Scheme.
These rates involved a very large increase over those existing prior to the st April,
1937, and the question of reducing these rates has been under the comsideration of
the Government of India in consultation with the Government of Burma.
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2. The Government of India are now glad to announce that with effect from the

1st April, 1838, reduced rates of postage will become applicable for all postal articles
from India to Burma as indicated below :

Rates of postage applicable from

Rates of postage now in force. Class of 1st April 1938.
Artiole. .
1 2
Rs. A. P Rs. A. P
8ingle . . . . 0 2 0 BSingle . . . .. 010
Reply . . . . 0 4 0 Postcards. Reply . . 020
Not exceeding 1 oz. 0 2 6 Letters . Notexce dinghtola 0 1 6
Each additional 1 oz. . 02 0 Each additional 3tola 0 1 0
or part thereof.
Forevery 20z.orpart there- 0 0 9 Printed h
of. , papers.
Not exceeding 10 oz. . . 0 3 6 Business

Each additional 2 oz. or part 0 0 9 papers. >For the first 5tolas 0 0 9

thereof. or part thereof.
For every addition- 0 0 6
For every 2 oz. or part thereof 0 0 9 Samples . al 5 totals or part
with & minimum charge of thereof.

0-1-6 whatever the weight.

¥For every 2 oz. or part thereof 0 0 9 Registered For each copy for 0 0 6
Newspapers.  the first 10 tolas or

part thereof.
For every additional 0 0 6
10 tolas.
Not over 31bs. . . . 1 4 0 Parcels . Notoverllb. . 012 0
Qver 81bs. but notover 7lbs. 2 8 0 Over 1 Ib. but not 1 0 O
over 2 lbs.
©Over 7 lbs. but not over 11 1bs. 3 12 0 Over 2 lbs. but not 1 4 0
over 3 lbs.
©Over 11 lbs. but not over 20 6 0 O Over 3 lbs. but not 2 8 0
1bs. over 7 lbs.
Over 7 lbs. but not 3 12 0
over 11 lbs.
Over 11 lbs. butnot 6 0 0
over 20 lbs.
Aiwr Mail Surcharge—
0 0 9 each. Postcards . 0 0 6 each.
0 2 O per}oz Letters . . . 0 1 8 pertola,
0 2 O perioz. Packets . 0 1 6 pertola.

8. It is understood that the Government of Burma have notified similar rates of
postage and air fee for articles from Burma to India.

Mr. T. 8. Avinashilingam Ohettiar: May I know—I understand that
the Government have reduced the rates now—what will be the Govern-
ment forecash about the financial effect of this reduction?

The Honourable Bir Thomas Stewart: I am not prepared to make any
forecast.

REPRESENTATION. OF THE DEPRESSED CLASSES IN THE UPPER AIR
OBSERVATORY, AGRA.
1174.-*Pandit 8ri Krishna Dutta Paliwal: (a) Will the Honourable
_ “Member for Communications please state the number of clerks from the
“+ Dispressed Classes employed in the Upper Air Observatory, Agra; (i) since
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the issue of the Home Department Resolution, No. F.-14/17-B./88-Ests.,
dated the 4th July, 1934, and (ii) employed at present?

(b) Is it a fact that none of those employed from the Depressed
«Classes have ever been confirmed?

(c) Is it a fact that no preferential treatment was meted out to
members of the Depressed Classes at the time of the last recruitment ®f
wlerks for the Observatory Office?

(d) Is it a fact that there is no ‘fair representation’ of members of the
Depressed Classes in the Observatory as required in the above quoted
Home Department Resolution of the 4th July, 1984 ?

(e) What steps do Government propose to take to ensure a ‘fair re-
presentation’ of the Depressed Classes in the Observatory Office?

The Honourable Sir Thomas Stewart: (a) (i) Three.
(ii) Two.
(b) No.

(c) Due consideration was given to the applications of those candidates
who stated that they belonged to depressed classes.

(d) T have no reason to suppose that the number appointed since the
Resolution referred to gives them an unfair representation.

(e) The Director General of Observatories is fully aware of the desir-
ability of giving the depressed classes a reasonable share of the appoint-
wments.

Prof. N. G. Ranga: In view of the fact that so few people belonging
to the depressed classes are appointed to this department, will Government
consider the advisability of giving some scholarships to these people to
equip themselves with the necessary knowledge so that they can qualify
themselves for these posts?

The Honourable Sir Thomas Stewart: I am not aware that these
depressed classcs have not ordinary opportunities to qualify themselves for
the posts.

Prof. N. G. Ranga: Is the Honourable Member not aware of the fact
that the depressed classes are too poor to educate themselves sufficiently
to qualify themselves for these posts?

The Honourable Sir Thomas Stewart: I suggest that it is the respons-
ibility of the provincial administrations.

EXTENSION TO OERTAIN PLACES OF THE AssaM BENGAL RaiLway LiNE.

1175. *Mr. Kuladhar Ohaltha: Will the Honourable the Railway
Member please state:
(a) whether any decision has been arrived at to take up the Jorhat
Provincial Railway by the Railway Board;
(b) if so, whether the Branch Line from Cinnamora junction to
Titabar junction will be maintained as before;

(c) whether Government propose to abolish the line and extend
the Assam Bengal Railway fromi Jorhat town station to
Moriani, or whether it is the intention of Government to
lela:se it out to the River Steamer Services as before; if so,
why;
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(d) whether Government are thinking of extending the Assam
Bengal Railway line from Jorhat town station to Sibsagar
town parallel to the Trunk Road, a distance of only 34 miles;
and

(e) whether Government are aware that the present route from
e Jorhat Town to Sibsagar Town is about 64 miles by rail ?

The Honourable Sir Thomas Stewart: (a), (b) and (¢) The matter is
under the consideration of Government. ’

(d) No.

(e) The distance by rail from Jorhat to Moriani is 11 mlles and from
Moriani to Sibsagar Town 44 miles.

Mr. Kuladhar Ohaliha: May I know how long it will take to come to &
decision? It has already taken two years.

The Honourable Sir Thomas Stewart: I am afraid I cannot give any
spproximation.

Mr. Kuladhar Ohaliha: In the last Session, you told us the same thing.

DIVERSION OF CERTAIN TRAINS TO ENABLE THEM TO TOUCH BENARES AND
ALLAHABAD.

1176. *Mr. Mohan Lal Saksena (on behalf of Mr. Sri Prakasa): (a) With
reference to his reply to starred question No. 116 on the 26th August, 1937,
will the Honourable Member for Railways state whether any further
examination has been made of the Janghai-Phaphamau section of the East
Indian Railway as regards its capacity to bear heavy traffic?

(b) What wiil be the cost of strengthening the section to enable the
Calcutta-Bownbay Mails to run over it?

(¢) What will be the difference in time if the Calcutta-Bombay Mails
are diverted over this section travelling at the maximum rates trains are
permitted to travel over this section?

The Honourablé Sir Thomas Stewart: (a) Yes.

(b) About Rs. 12 lakhs.
(¢) Forty minutes longer.

PosTAGE RaTEs FOR I.ETTERS BY AIR MAIL AND SEA MAIL BETWEEN INDIA
AND EuroPE.

1177. *Mr. Mohan Lal Saksena (on behalf of Mr. Sri Prakasa): Wil
the Honourable Member for Communications state:

(a) if it is a fact that all letters meant for England and European
countries are now taken by air from India;

(b) if any change in the postage on such letters has been made;
if 'so, what;

(c) if it is a fact thdt the postage on letters weighing between half
an ounce and one ounce has been doubled;

(d) if so, under what authority Government have increased the
postage; and
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(e) if Government are prepared to. consider the desirability of per-
mitting those who want their letters to go by sea, the benefit
of the lower postage?

The Honourable Sir Thomas Stewart: (a) All letters addressed to
countries in Europe which are participating in the Empire Air Mail Scheme
are carried by air.

(b) Yes; the postage rate is now 2} annas per half ounce.

(c) Yes.

{d) Under section 10 of the Indian Post Office Act.

(e) No.

Mr. Mohan Lal Saksena: What are the reasons for increasing the
rates ? ;

The Honourable Sir Thomas §tewart: I am afraid I do not quite under-
stand the implication of the Honourable Member’s question.

Mr. T. S. Avinashilingam Ohettiar: May I take it that the transit of
mails through ships has been abolished now?

The Honourable 8ir Thomas Stewart: Yes, to those particular coun-
tries to which 1 have made reference.

Mr. N. M, Joshi: May I ask whother it is not a fact that this new
arrangement is going to cause a loss of Rs. 11 lakhs and this loss is only
intended to benetit the richer clusses of this country and of Great Britain ?

The Honourable Sir Thomas Stewart: No. -

Mr. Lalchand Navalrai: May I know with regard to clause (e) of the
question, why is option not being given that those letters of that kind
also should be sent by sea?

The Honourable Sir Thomas Stewart: Because it is an essential part
of the scheme that all mails should go by air.

Mr. N. M. Joshi: May I ask whether the Honourable Member intend-
ed to say that this new arrangement is not going to cause a loss of eleven
lakhs of rupees?

The Honourable Sir Thomas Stewart: The Honourable Member asked
me whether it was intended for that purpose.

Mr. N. M. Joshi: T wanted to ask whether it has caused a loss of Rs. 11
lakhs or not.

The Honourable 8ir Thomas Stewart: I want notice of that question.
ABSENCE OF WIRE-FENCING ALONG THE RATLWAY LINE BETWEEN JHANSI AND
MANIKPUR.

1178. *Mr, Mohan Lal Saksena (on behalf of Mr. Sri Prakasa): (a) with
reference ta his reply to starred question No. 204 on the 81st August, 1987,
will the Honourable Member for Railways state if any further enquiries



2636 LEGISLATIVE ASSEMBLY. [6rH ArriL 1938.

have been made regarding the loss of life of men and animals due‘ to lack of
wire-fencing along the railway line between Jhansi and Manikpur on the
Great Indian Peninsula Railway?

(b) Are Government considering the desirability of getting proper
wire-fencing put along the track?

The Honourable Sir Thomas Stewart: (a) No.

(b) No. Our present policy is not to maintain fencing except im
suburban and industrial areas, around station yards, and in the. imme-
diate neighbourhood of important level crossings.

GIVING OF OERTAIN FAOILITIES TO NEWSPAPERS.

1179. *Mr. Mohan Lal Saksena (on behalf of Mr. Sri Prakasa): Wilk
the Honourable Member for Communications state: :

(a) if it is a fact that proposals have been mooted in the House
that newspaper offices should be given the privilege of send-
ing more than one copy of the same fissue of their paper in
the same bundle at the newspaper rates; and

(b) if Government have considered the proposals and if so, whe-
ther they are thinking of giving any facilities to newspapers
in this behalf?

The Honourable Sir Thomas Stewart: (a) Yes. t

(b) The reply to the first part is in the affirmative and to the second
in the negative.

COMPENSATION FOB, LOSSES SUFFERED BY CERTAIN RAILwAY COMPANIES IN
BENGAL.

1180. *Mr. Ram Narayan Singh: Will the Honourable the Railway
Member be pleased to state:

(i) the approximate amount of losses suffered from year to year
since 1917 by each, the Bengal Provincial Railway Com-
pany, Limited and the Howrah Sheakhala Railway of
Messrs. Martin and Company, owing to the construction of
the Howrah-Burdwan Chord line by the East Indian Rail-
way;

(ii) the compensations annually paid to each of the companies men-
tioned in (i) for the losses referred to by them from the very
beginning; and

(iii) the basis of the calculation of the losses and the compensations
mentioned in (i) and (ii), respectively?

The Honourable Sir Thomas Stewart: (i), (ii) and (iii). The annual
compensation to the Bengal Provincial Railway Company was fixed on the
basis of the anticipated difference between the pross earnings of that
railway before and after the opening of the Howrah Burdwan Chord, and
the amount so fixed, Rs. 11,000 per ampum, was accepted by the Com-
pany as a permanent arrangement.

The compensation paid to the Howﬁ Sheakhala Light Railway is based
only on the gross earnings of the Howrah Burdwan Chord Railway from
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goods and coaching traffic between Howrah and (1) Dankuni, and (2)
Begampur and from coaching traffic between Howrah, and (1) Akhdanga
snd (2) Tajpore. )

In these circumstances, there has been no occasion to ascertain the
actual losses to the railway companies on account of the construction of
the Howrah Burdwan Chord, and further it is extremely difficult, to
calculate these losses with any degree of accuracy. Government have
therefore no information regarding them.

The sums actually paid as compensation by the East Indian Railway
to the Howrah Sheakhala Light Railway for the years 1919-20 to 1936-37
are given in the statement which I place on the table of the House.

Statement of Compcnsation paid by the East Indian Railway to the Howrah Sheakhala

Light Railway.
1919-20 . . . . . . . . . 14,419
1920-21 . . . . . . . . . 24,669
1921-22 . . . . . . . . . 30,578
1922.23 . . . . . . . . . 37,688
1923-24 . . . . . . . . . 38,328
1024.25 . . . . . . . . . 37,626
1925-26 . . . . . . . . . 37,359
1926-27 . . . . . . . . . 35,576
1927-28 . . . . . . . . . 35,851
1928-29 . . . . . . . . . 49,484
1929-30 . . . . . . . . . 53,820
1930-31 . . . . . . . . . 48,656
1931-32 . . . . . . . . . 44,958
1932-33 . . . . . . . . . 40,602
1933-34 . . . . . . . . . 39,322
1934-35 . . . . . . . . . 42,999
1935-36 . . . . . . . . . 44,421
1936-37 . . . . . . . . . 43,5626

Mr. Brojendra Narayan Chaudhury: Is it not a fact that the Bengal
Provincial Railway Company hate represented to the Railway Board about
the actual losses they are undergoing, and have not the Railway Board
accepted the company’s figures as fairly accurate ?

The Honourable Sir Thomas Stewart: I do not think that question in

regard to the Bengal Provincial Railway Company arises out of the answer
I have given.

Mr. Brojendra Narayan Ohaudhury: The Honourable Member’s reply
wag that there was no occasion to ascertain the actual losses to the rail-
way companies, and my question was, was not an estimate of the losses
been brought to the notice of the Railway Board and have not the Railway
Board accepted the figure as correct? Numerous representations have
been made to the Railway Board.

The Honourable Sir Thomas Stewart: I must have notice of that.

Mr.. Ram Narayan 8ingh: May I know why two different principles
are followed in regard to making concessions to two different railways?

The Honourable Sir Thomas Stewart: That is as a result of the fact
that two different bargains were struck with two different companies.
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INCOME AOCRUED TO THE EAST INDIAN RAILWAY FROM OERTAIN STATIONS
LYING ON EITHER SIDE OF THE BENGAL PROVINCIAL RALway LINE.

1161. *Mr. Ram Narayan Singh: Will the Honourable the Railway
Member be pleased to state the annual incomes which accrued from year
to year to the East Indian Railway from the reserved stations and other
two stations of Belmari and Group of the Howrah-Burdwan Chord line,
;ghlxgg two lie on either side of the Bengal Provincial Railway line since

The Honourable Sir Thomas Stewart: Government have no information.

Mr. Ram Narayan Singh: Will Government collect the informtaion and
supply it to the House? : n

The Honourable Sir Thomas Stewart: No.
Mr. Ram Narayan Singh: Why not ?

The Honourable .Sir Thomas Stewart: Because I do not think it is
possible to do so.

TRAINS RUNNING ON THE HOWRAH-BURDWAN CHORD LINE.

1182. *Mr. Ram Narayan Singh: Will the Honourable the Railway
Member be pleased to state whether it is a fact that originally only one
Up and one Down train used to run on the Howrah-Burdwan Chord line
and that the number of trains was later increased, and if so, since when
and what is the number of trains at present running on the line?

The Honourable Sir Thomas Stewart: The reply to the first part is in
the affirmative. As regards the second part, particulars are not readily
available showing when the number of trains was increased, but, from the
1st April, 1938, the number of trains running daily, except on Saturdays,
and stopping at stations on the chord line js ten in each direction, of which
three run only over a part of the chord line.

Mr. Ram Narayan Singh: In view of the fact that more trains are
required to run over the Howrah-Burdwan Chord is it not desirable and
justifiable to pay more compensation to the Bengal Provincial Railway
Company ?

The Honourable Sir Thomas Stewart: No, Sir. I do not accept the
Honourable Member's conclusion. .

IMPROVEMENT IN THE STATUS OF THE PoST OFFICE AND THE POSTMASTER AT
HUNTERGANJ IN THE HAZARIBAGH DISTRICT.

1183. *Mr. Ram Narayan Singh: Will the Honourable Member for
Communications be pleased to state:

(a) whether the Branch Postmaster of Hunterganj in the district

of Hazaribagh some four years back used to get Rs. 60 a

month as his monthly “pay, besides contingent allowances,

house rent and other advantages, whereas the present in-

cumbent (Postmaster) is getting Rs. 10 only as his monthly
pay and nothing else;
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(b) it the answer to part (a) be in the affirmative, will the Hon-

“ """ ourable Member be pleased to state whether there has been
comparatively any decrease in the amount of work and
consequently a decrease in the income of the post-office at
Hunterganj from before and if so, to what extent; and

() if it is a fact that the postal Inspector in his recent inspection
note of the Hunterganj post office, has proposed the ap-
.pointment of an additional village postman to meet the
heavy work of the post office, and if so, whether it is in the
contemplation of the Department to improve the status of
the post office and the postmaster there and if not, why not?

The Honourable Sir Thomas Stewart: (a) The pay of the departmental
branch postmaster, Hunterganj, before it was converted into an extra-
departinental office in January, 1934, was Rs. 55 per month. He received
Rs. 2 as rent for the office and Re. 1 as fixed contingent charge, but no
house rent allowance. The extra-departmental agent in charge of the
office who is a part-time employee of the department receives an allowance
of Rs. 10 per month.

(b) and (c). Government have no information. The matter is within
the competence of the Postmaster General, Bihar and Orissa Circle, to
whom a copy of this question and the reply will be forwarded for such
action as he may consider suitable.

ESTABLISHMENT OF A VILLAGE PoST OFFICE AT SILA-ICHAK IN THE
HAaZARIBAGR DisTRICT.

1184. *Mr. Ram Narayan Singh: Ts the Honourable Member for Com-
munications aware of the fact that in the district of Hazaribagh, the
distance between Hazaribagh post office and the Simaria village - post
office is 30 miles, and that there is no village post office between the two
and if so, whether in compliance with the petition submitted to the
Divisional Superintendent of Hazaribagh on behalf of the people of
Bila-Ichak and some other forty neighbouring villages, situated between
Hazaribagh and Simaria, it is in the contemplation of the Department to
take early steps to open immediately a new experimental village post-
office at Sila-Ichak? " Lo

The Honourable 8ir Thomas Stewart: Government have no information.
The matter is within the competence of the Postmater-General, Bihar and
Orissa Circle, to whom a copy is being sent for inquiry and such action as
he considers desirable. i

APPOINTMENT OF INDIANS TO SENTOR P0STS ON STATE RAILWAYS.

1185. *Mr. Mohan Lal Saksena: (a) Will the Honourable Mdmber
for Rafilways be pleased to state the total number of posts of Station
Masters grade I or A, carrvirng salaries of Rs. 480 and above and of
Btation Sunerintendents, Goods Inspectors or Goods Foremen, on each
of the following Railways: : : A

(i) Great Indian Peninsula Railway,
(ii) East Indian Rafilway, and
(iii) Eastern Bengal Railway?
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(b) How many of the above-mentioned posts are held by Indians
other than Anglo-Indians on each of the aforesaid railways? If none,
why has no Indian been so far appointed?

(¢) Is it not a fact that one of the recommendations of the Acworth
Committee was that 75 per cent of the senior posts on Indian- Railways
should be given to Indians?

(d) What efforts, if any, have been made by the Railway Board to
trnin Indians and appoint them to these posts?

The Honourable Sir Thomas Stewart: (a), (b) and (d). As regards (a)
and the first part of part (b), the available infarmation will be, found in
the ‘Classified lists of Subordinate staff of Great Indian Peninsula, East
Indian and Eastern Bengal Railways, on rates of pay of Rs. 250 and above’,
copies of which are in the Library of the House.

As regards the second part of part (b) and part (d), recruitment to these
posts is not generally made direct but by promotion in which case com-
munal considerations do not arise. I may also add that several Railway
administrations have area schools for the training of subordinate super-
visory staff of all communities which provide courses of training for pro-
bationers in the subordinate grades, refresher courses and promotion
courses.

(c) No. The recommendation of the Acworth Committee was that
greater facilities should be provided for training Indians for the superior
posts in railway services and the process of their employment in such' posts
should be accelerated.

Mr. Mohan Lal Saksena: I want a definite answer. Is it not a fact
that there is no Indian in these posts?

The Honourable Sir Thomas Stewart: If the Honourable Member will
put down a definite question I will give a definite answer.

Mr, Mohan Lal S8aksena: I have already put down a definite question:
in part (b). ‘‘How many of the above-mentioned posts are held by Indians
other than Anglo-Indians on each of the aforesaid railways? Tf none, why
has no Indian been so far appointed ?'’ I want to know, is it not a fact
that there is no Indian?

The Honourable Sir Thomas Stewart: I have referred the Honourable
Member to the available statistics:

Mr. Lalchand Navalrai: With regard to part (c) of the question, may
I know whether at present Indians and Anglo-Indians are being recruited
according to the percentage fixed, or otherwise ? ,

The Honourable Sir Thomas Stewart: I am afraid I do not understand
the Honourable Member’s question.

Mr. Lalchand Navalrai: May T know whether this 75 per cent. that has
been fixed for these senior posts whether appointments in these grades
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are being given according to that percentage or given to the Anglo-Indians
more and Indians less ?

The Honourable Sir Thomas Stewart: ] have informed the Honourable
Member that the percentage of 75 was not recommended and it is not in
force.

Mr. Lalchand Navalrai: Is there any ratio by which it goes now ?

The Honourable S8ir Thomas Stewart: There is a Home Department
Resolution, dated the 4th July, 19384, a dopy of which I am sure is in the
Library of the House, which lays down the principles on which recruitment
is carried out.

Mr. Lalchand Navalrai: May I know if it is followed on these railways?
The Honourable S8ir Thomas Stewart: Yes.

Mr. Manu Subedar: May I know whether the recommendation of the
Acworth Committee that the employment of Indians in the higher grades
should be accelerated has been carried out? Has there been any accelera-
tion ?

The Honourable 8ir Thomas Stewart: Certainly.
Mr. Manu Subedar: How much ?

The Honourable 8ir Thomas Stewart: I gave figures in the course of
the Railway Budget debate.

Mr. Manu Subedar: To a similar question of mine a similar reply was
given. 1 wanted above Rs. 400 and my Honourable friend wanted above
Rs. 430. But we are given figures by lumping up from Rs. 250. We
know that between Rs. 250 and 400 you have many Indians. The specific
question which mv Honourable friend is asking, and I repeat it, is whether
there are any Indians there getting more than Rs. 480?

The Honourable Sir Thomas Stewart: T referred the Honourable Mem-
ber to the available statistics we have.

Mr. K. Ahmed: Is it not a fact that for the purpose of getting service
Anglo-Indians are included under the category of Indians?

The Honourable Sir Thomas Stewart: Certainly.

Mr. T. 8. Avinashilingam Ohettiar: Mav 1 draw your attention to clause
(b) where there is a specific question. ‘‘How many of the above-mention-
ed nosts are held by Indians other than Anglo-Indians on each of the afoge-
said railways? Tf none, why has no Indian beén so far appointed?’’
There is a specific question.

The Honourable Sir Thomas Stewart: The Honourable Member may
refer to the statistics.

Mr, Mohan Lal 8aksena: The statistics do not give a list of persons

holding appointments above Rs. 480.
® 2
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Mr. President (The Honoureble Sir Abdur Rahim): The names are
given.

Mr. Mohan Lal Saksena: No. The names are not given.

The Honourable Sir Thomas Stewart: My information is that the
names are given.

Mr. Bhulabhai J. Desal: May I ask whether any Indian is there at
all? That is the only question.”

‘Mr, K. Ahmed: Indians as distinguished from Anglo-Indians, the ques-
tion I meant, Sir.

Mr. Bhulabhai J. Desai: The question is ‘if there are no Indians, why
has no Indian been appointed’?
\
The Honourable 8ir Thomas Stewart: The Honourable Member is merely
asking the original question in another form ?

Mr. Bhulabhai J. Desai: The question is not whether this is in another
form. This is a supplementary question arising out of the main question.
Is there an Indian and if there is none, why has ne Indian been appointed?

The Honourable 8ir Thomas Stewart: If it is a supplementary question
then I should like to have notice of it.

$1186*, 1187* and 1188*.

Rms.u. oF PERMISSION TO THE KALRA-SiMLA Hrinrs MoTtor UNION TO PLY
THEIR CARsS 1IN DELHI.

- 1189. *Mr. H. A. Sathar H. Essak 8ait: Will the Honourable Member
for Comnmunications state:

(n) the total number of cars permitted to run on hire in Delhi and
New Delhi under hire numbers without taxi-meters and
whether this number is included in the 29 cars referred to
in reply to part (c)'of starred question No. 883, and if not,
why not;

° (b) the reasons under which these cars are exempted from taxi-
meters;

(c) whether it is a fact that the Simla Kalka Hill Motor Union,
Limited, stated that, as they do not run their cars on mile-
age rates or by distance and as their customers do not like
0 hire cars with taxi-meters, they should be exempted from
fitting taxi-meters to their cars on the ground that those

. meters would not only be useless t¢c them but would be a
positive hinderance to their business;

(d the reasons why the exemption asked for was not granted; and

(e) the reasons on which exemption from fitting of taxi-meters is
granted to the 29 cars which are said to be used by hotels
and tourists?

4 For these questions and replies thereto, see pages 2670—72 of these debates.’
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The Honourable Bir Thomas Stewart: Sir, with your permission, I
propose to reply to questions Nos. 1189 and 1190 together. I have called
for the information and will lay it on the table, when recéived.

REFUSAL oF PERMISSION TO THE KALKA-StMrA Hiuis Motor UNION TO PLY
THEIR CARs IN DELHI.

$1190. *Mr. H. A. Sathar H. Essak Sait: Will the Honourable Member
for Communications state:

(a) whether it is a fact that the Kalka Simla Hill Motor Union,

eLimited, offered to fix taxi-meters to their cars, but the

Senior Superintendent of Police, Delhi, refused to pass their
cars whether with or without taxi-meters on the ground
that they were outsiders;

{(b) if the reply to the preceding part be in the negative, whether
the said Union will be granted licences to run their cars on
hire in Delhi and New Delhi;

(c¢) whether it is a fact that rule 68 of the Delhi Motor Vehicles
Rules referred to in reply to part (e) of starred question No.
833 does not give any powers to the police authorities to
refuse the certificate required by rule 13-A ibid; and

(d) whether the Kalka Simla Hill Union, Limited, made written
applications to the Senior Superintendent of Police, Delhi,
on the 16th November anu 22nd December, 1937, which have
not yet been replied to?

ACCIDENTS DUE TO LACK OF WIRE-FENCING ALONG THE RAILWAY LINE IN
ArLARABAD CITY.

1191. *Mr. Badri Dutt Pande: Will the Honourable the Railway
Member please state:

(n) if the main East Indian Railway lines and shunting lines run
at a distance of less than 50 feet from residential houses in
the thickly populated municipal- city area of Lukerganj,
Allahubad, off Khusrubagh cabin, Allahabad Junction;

(b) if the line is unprotected except for four wires loosely erected;

(e) if a resident of Lukerganj, touching whose compound the rail-
way lines pass, applied to the East Indian Railway for a
protective barbed wire, corrugated or wall fencing to pre-
vent children and cattle being run over;

(d) if the East Indian Railway refused to give the protection asked
for; and ordered her (Srimoty Nirodbala Raychowdhurani)
to erect the protective works at her own expense; and

(e) if any accident occurred here a few years back when a woman
was cut to pieces and recently a cow and cattle were run
over?

The Honourable Sir Thomas Stewart: Enquiries are being made from
the Railway Administration concermed and a reply will be laid on the table
i due eourse.

t+ For answer to this question, see answer to question No 1189, \
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PROPOSAL TO CHANGE THE NAME OF THE DEHRI-ON-SONE STATION.

1192. *Mr. Ramayan Prasad: Will the Honourable the Railway
Member be pleased to state:

(8) whether it is a fact that there is a proposal to change the
name of Dehri-on-Sone, an East Indian Railway station,
to Dalmianagar;

(b) if he is aware that there is a strong feeling against this and

the public and the people of the place are carrying agitations;
and [

(¢) if the reply to part (a) be in the affirmative, whether Govern-
ment propose to abandon the proposal in view ‘of the strong
feelings and sentiments of the public?

The Honourable 8ir Thomas Stewart: (a) I understand from the Agent
of the East Indian Railway that proposals for a change in the name have
been submitted to him.

(b) Protests against the proposal referred to have been received.

(c) This is a matter which must be left to the Administration to settle
in consultation with the Government of Bihar, to whom, 1 understand, a
reference has been made by the Agent of the East Indian Railway.

TAxES ON VENDORS ON THE NORTH WESTERN RAILwAY.

1193. *Mr. Lalchand Navalrai: (a) Will the Honourable Mcmber for
Railways be pleased to state if last year the contract for Hindu sweet-
meats, tea stalls and the refreshment room at Delhi main station was
pold to Messrs. Ballabh Dass Eshwar Dass as a trial, and no taxes had
to be levied on foodstuffs if this trial did not prove successful?

(b) Is the Honourable Member aware thut the Agent, North Westem
Railway, made a confidential enquiry and it was proved that Messrs.
Ballabh Dasg Eshwar Dass were selling food prepared with bad ghee and
inferior quality of stuff?

(c) Are Government aware that the trial of the above-mentioned
contract proved an utter failure? ’

(d) Is it a fact that Mr. Tylden-Pattenson, Member, Railway Board,
abolished the system of taxation on foodstuffs, while he was Chief Com-
mercial Manager on the Great Indian Peninsula Railway?

(e) Is it a fact that Mr. Highet, Member, Railway Board, while
Agent, North Western Railway, decided that no taxation would be
charged on foodstuffs and that under letter No. 23-Ac./05, dated the 20th
November, 1934, he circulated the same to all the members of the North
Western Railway Local Advisory Committee?

(f) Are Government aware that the Agent, North Western Railway,
deputed Mr. Ranjit Singh to assess the vending contractors who had
recommended very high taxation?

(g) Will the Honourable Member be pleased to state who is Mr.
Ranjit Bingh and what is his position in the Agent’s office?

(h) Are Government aware that the Agent, North Western Railway,
has issued orders to recover these taxes from vendors from 1st April,
1988, and that he has informed the vehdors that their contracts will be
cancelled if they will not be willing to pay these taxes?
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. (i) Will the Honourable Member please state why such taxes have
been levied? And do Government propose to stop the taxes on food-
stuffs, or charge a very nominal licence fee, if needed. If not, why not?

The Honourable 8ir Thomas Stewart: (a) The contract referred to was
given on. trial.

(b) and (¢). Government have no information.

(d) I have not been able to trace any records bearing on - this point
which, it would appear, has reference to action taken about eleven or more
Jyears ago on the Great Indian Peninsula Railway.

(e) Yes.
(1) T understund this was done.

(8) He is a junior Assistant Commercial Officer in the Claims Section
under the Chief Commercial Manager, North Western Railway.

(h) and (i). 1 would refer the Honourable Member to the reply I gave
to Mr. Muhammad Azhar Ali’s unstarred question No. 126 on the 28th
March, 1938.

GRANTS TO INDIAN STaATES FROM THE Roap Funp.
1194. *Mr. Manu Subedar: (a) Will the Honourable Member for
Communications state to how many Indian States grants have been made
frcm the Road Fund? How many States are left out?

(b) On what basis are these inclus'ons and exclusions made?
(¢) On what basis is the amount distributed?

The Honourable Sir Thomas Stewart: (a), (b) and (¢). The shares of
‘States in the Road Fund are calculated in the manner laid down in para-
graph & (1) (b) (iii) of the Resolution on road development adopted by
this House on the 10th February, 1937. States with a petrol consumption
of a lakh of gallons or more are allotted shares direct, but those with a
consumption of under a lakh of gallons participate in the Fund in the fol-
lowing manner.

The shares of States forming a geographically contiguous group in an
Agency are pooled and placed at the disposal of the Political Officer who
makes gronts in rotation to the several States for specific works of import-
ance. Hach grant is not ordinarily less than Rs. 5,000.

When the share of an isolated State exceeds Rs. 2,500 it is ellotted to
the State direct, but when it is Rs. 2,500 or less it is added to the sum
available for general distribution in the following year and the State has a
claim for consideration for an occasional grant for an approved scheme.

I may add that special grants are also made from the Central Reserve
when a scheme has development value and is of benefit to more than one
State. The number of States which have-so far received grants from this
source is 42,

REPRESENTATION r¢ BALANCES BELONGING TO INDIANS IN IRAN.

1195. *Mr. T. S. Avinashilingam Ohettiar: Will the Commerce Secre-
tary state: '

(8) whether Government have inade representations to the Govern-
ment of Iran or to His Majesty’'s Government in regard to
balances belonging to Indians, which they are unable to
bring over to this country;
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(b) whether they have received replies to their representation; and
(c) if so, to what effect?

The Honourablé Sir Muhammad ¥atfuilah Khad: (a) Yes.

(b) and (c). The replies received have for the most part merely drawn
attention to the Iranian Exchange Law and relevant Regulations and ex-
plained the impossibility of granting exchange except in accurdance with
that Law, which is in no sense discriminatory against Indiuns. His
Majesty’'s Legation at Tehran are prepared to take up with the Iranian
Government any individual cases of hardship which are krought to their
notice through the Government of India. "

Mr, T. S. Avinashilingam Ohettiar: May I take it that Indians are
getting as much facilities as other nationalities are getting?

The Honourable Sir Muhammad Zafrullah Khan: I have no reason to
believe to the contrary.

Mr. T. S. Avinashilingam Chettiar: May T know whether Government

have examined the representations and are satisfied that the position of
Indians is not adversely affected?

The Honourable Sir Muhammad Zafrullah Khan: I have already said
that I have no information which indicates that that is not so.

Mr, T. 8. Avinashilingam Ohettiar: May I know whether Government.
have received any representation from Indian merchants and exporters fromr
here to Iran over this matter.

The Honourable Sir Muhammad Zafrullah Khan: I would like to have
notice of that. ’

Mr. Lalchand Navalral: On a point of information. 1 want to know

whether the questions of yesterday which were not answered today will be
treated as unstarred?

Mr, President (The Honourable Sir Abdur Rshim): Yes. Otherwise
all the arrangements will be upset.

CHARTERED ACCOUNTANTS IN INDIA.

1196. *Mr. Manu Subedar: (a) With reference to the remarks of the
Honourable Sir Nripendra Nath Sircar on the 6th October, 1936, in this
House, will the Commerce Secretary state whether the enquiry promised
by him with regard to securing in India a class of higher accountants,
who would be given the designation of ‘‘Chartered Accountants in India’’,
has taken place?

(b) What is the result of such an enquiry?

(¢) Is the legislation which was envisaged in the remarks of the
Honourable the Deader of the House at that time proposed to be undertaken
socn? i :
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(d) If the reply to part (c) be in the negative, do Government propose
to forhid the use of the words ‘‘Chartered Accountant’’ by any accountant
working in India, and only permit the display on his board the words
*‘Registered Accountant’’, which is the official designation of a high class
accountant recognised by Government?

The Honourable Sir Muhammad Zafrullah Khan: (s), (b) and (c). The
matter is still under consideration.

(d) No.

Mr. Manu Subedar: May I know whether the attention of Govern-
ment has been drawn to the discontent among qualified Indian auditors

on account of the discrimination which exists in this country, which gives
English qualification a greater place than the highest Indian qualification?

The Honourable Sir Muhammad Zatrullah Khan: I have not had my
attention drawn to the particular grievance which the Honourable Member

has mentioned.

Mr. Manu Subedar: Have the Government received any representa-
tion from the Society of Accountants and Auditors in this respect?

The Honourable Sir Muhammad Zatrullah Khan: I would require
notice of that.

Mr. T. S. Avinashilingam Chettiar: Is it not a fact that this last state-
ment was made on the 8th October, that is six months back? May I know
whether this matter has been under consideration continuously for six
months and they have been unable to come to a conclusion?

The Honourable Sir Muhammad Zafrullah Khan: It is impossible to
anawer a quéstion of that kind. :

Mr. T. S. Avinashilingam Chettiar: Have they been considering it
continuously at all? I want an answer.

Mr. President (The Honourable Sir Abdur Rahim): It is difficult to
answer the question whether it is being considered continuously.

Mr. T. 8. Avinashilingam Ohettiar: I want to know whether they are
considering it at all?

The Honourable 8ir Muhammad Zatrullah Khan: T have replied that

the question is under consideration.

MoNEY SPENT BY THE TEA CESS COMMITTEE IN PROPAGANDA.

1197, *Mr. T. 8. Avinashilingam Ohettiar: Will the Commerce Secre-
tary state:
(a) the total amount of monéy spent by the Tea Cess Committee in
propaganda for the last year; o ‘
(b) in which countries they have been spent and how much in each;
an : '
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(c) the various methods of propaganda adopted and how much in
each of them?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). I would
vefer the Honourable Member to the Annual Report of the Indian Tea
Market Expansion Board (formerly designated the Indian Tea Cess Com-
mittee) for the year ended 81st March, 1937, which furnishes the required
information. A copy of this Report is in the Library of the House.

(c) For propaganda in India Honourable Member's attention is invited
to the report referred to above and for propaganda in foreign countries, to

the annual report of the International Tea Market Expansion, Board for
1937, a copy of which is in the Library. '

Mr. T. S. Avinashilingam Ohettiar: May T know if the expenditure
countrywise is also given there?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member had better look into the report and if he does not find the informa-
tion which he wants, then he can come up with a question.

FIXATION OF THE PRICES OF PETROL.

11938. *Mr. T. S. Avinashilingam Ohettiar: Will the Commerce Secre-
tary state:

(a) whether. he is aware that there is a combine of the various petrol
selling companies in India;

(b) whether they fix the price of petrol by agreement; and

(c¢) whether Government have considered the matter that the

prices so fixed are very much higher than the cost of petrol
should warrant?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Govern-
ment are not aware of the existence of a combine, or ot the extent to which
prices are fixed by agreement between the various companies.

(c) Does not arise.

Mr. Lalchand Navalrai: May I know if there is any control of Gov-
ernment over this fixture of the price of petrol?

The Honourable Sir Muhammad Zafrullah Khan: That does not arise.

Mr. Manu Subedar: Are Government aware that there is a pool among
the petrol companies and did they not know about the existence of this
pool in connection with the inquiry for protection which was held some
vears ago. Have Government no information about the fixing of price of
patrol by these companies?

The Honourable Sir Muhammad Zafrullah Khan: This question was

thoroughly discussed in answer to supplementary questions on the 10th
March last.

Mr. Bhulabhai J. Desai: During the course of the supplementary
questions on that day, is it or is it not true that it was admitted by Govern-
ment that there was a combine? That was what Mr. Dow admitted.
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The Honourable 8Sir Muhammad Zafrullah Khan: 1t was not admitted
that there was a combine.

Mr. Bhulabhai J. Desai: 1s it true that there is a combine?

The Honourable 8ir Muhammad Zafrullah Khan: All the available in-
formation in the possession of Government was given during the course of
the supplementary questions.

Mr. Manu Subedar: May 1 know whether the Government have made
any inquiries us to whether there is a combine for the fixing of the prices
of petrol and kerosine against the poor man in this country?

The Honourable Sir Muhammad Zatrullah Khan: [ do not see why it
should be necessary for Government to make inquriés as to the extent to
which these various companies collaborate in fixing prices.

Seth Govind Das: Is it not, in the interests of the poor, the duty df
Government to inquire into the prices of petrol and kerosine?

The Honourable Sir Muhammad Zafrullah Khan: That is an argument.

Mr. Lalchaad Navalrai: May I know if the Government feels itself
irresponsible with regard to the actions of these comwpanies?

The Honourable Sir Muhammad Zafrullah Khan: I do not know whe-
ther the Honourable Member is entitled to put questions regarding ‘the
feelings of Government.

Mr. Lalchand Navalrai: 1 would like tp know if there is any control
or any sort of information being obtained from these companies in the
interests of the public.

The Honourable Sir Muhammad Zafrullah Khan: 1 have already
snswered that.

Mr. Lalchand Navalrai: 'The Honoursble Member has not replied at
all, ‘

Mr. President (The Honourable Sir Abdur Rahim): Apparently he has
no further information.

Mr. K. Ahmed: Last time Mr. Dow was heckled and he silently admit-
ted that he knew what was alleged to have taken place, namely, a combine
for the fixing of the price of petrol sold in the town of Delhi. He did not
deny that he purchased his own consumption at the rate of Rs. 1-9-0 per
gallon. Is it a fact, as alleged by the Honourable Member for Larkana,
that the Government are combining with these companies and not doing
unything for the benefit of the public?

The Honourable Sir Muhammad Zatrullah Xhan: What is the question.
Sir.
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ExHIBITION OF INDIAN PRODUOTS v EXHIBITIONS OUTSIDE INDIA,

1199. *Mr. T. 8. Avinashilingam Ohettiar: Will the Commerce Secre-
tary state:

(a) the exhibitions outside India in which Indian things are
exhibited;

(b) what has been the cost of taking part in these exhibitions in the
last financial year; and

(c¢) whether it has been possible to find new arkets for any of our
products consequent on these exhibitions; if 8o, for which
articles and where? .

The Honourable Sir Muhammad Zafrullah Khan: (a) and (c). 1 would
invite the attention of the Honourable Member to the annual and quarter-
ly reports of the Indian Trade Commissioners in London, Hamburg and
Milan. Copies of the annual reports are in the Library of the House. The
quarterly reports are published in the Indian Trade Journal, copies of
wliich are also in the Library of the House.

(b) A sum of £5,800 was provided in the High Commissioner’s budget
for 1937-38 for expenditure on publieity, including participation by the
Indian Trade Commissioners, London, Hamburg and Milan, in exhibitions
and fairs held within their respective jurisdictions, and so far as is known,
the whole qf this amount has been utilised for the purpose.

Mr, Muhammad Ashar Ali: May I ask if there is to be any exhibition
in Scotland in a short time, whether any Indian stalls are to be there, and
whether the Government of India are in any way participating in that
exhibition ?

The Honourable Sir Muhammad Zafrullah Khan: That there is going
to be an exhibition at Glasgow is a well-known fact. With regard to the
latter part of the question I must ask for notice.

Mr, T. 8. Avinashilingam Ohettiar: All these exhibitions are in
Europe, are they?

The Honourable Sir Muhammad Zafrullah Khan: Does not the Honour-
-able Member know ?

Mr. T. 8. Avinashilingam Ohettiar: That is why I ask the question,
T want an answer.

The Honourable Sir Muhammad Zafrullah Khan: That is a question
of geography. I really fail to follow the Honourable Member. He asked:

““Will the Commerce Secretary state:

(8) the exhihitions outside India in which Indian things are
> exhibited. . .”’

I have given a reply to that. What is the further question?

_ Mr. T. 8. Avinashilingamn Ohettiar: I ask whether all these exhibitions
are in Eur.pe or outside Europe?
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The Honourable Sir Muhsmmad Zafrullah Ehan: London, Hamburg
and Milan are in Europe. -

Mr. T. 8. Avinashilingam Qhettiar: Are there any countries outside
Europe in which we are taking part in an exhibition? '

The Honourable Sir Muhammad Zafrullah Khan: The answer I have
given is quite clear.

CHANGES IN THE NOMINATED OFFICIAL MEMBERS IN THE INDIAN
LEGIBLATURE,

1200. *Mr. Mohan Lal Saksena (on behalf of Mr. Sri Prakasa): Will the
Honourable the Law Member state:

(a) if it is a fact that there are quick and constant-changes in the
nominated official members in the Indian Legislature;

(b) if the officials nominated are so nominated for 8 definite period,
or for the whole term;

(e) if they have to resign formally before their places are taken by

others, or their resignation is taken for granted when a change
is made;

(d) if there are gazette notifications about resignstions of members
and further nominations in ‘heir places; and

(e) if persons are allowed to take their seats before such notifications?

The Honourable Sir Nripendra Sircar: (a) Changes in the nominated

official personnel are made as the exigencies of official business both inside
and outside the Chamber require,

(b) They are not nominated for any definite period.

(¢) Both tender und acceptunce of the resignation of the resigning

Member are ne('u.saug to the creation of the vacancy in which the new
Member is nominate

(d) Yes.

(e) If by *‘before such notifications’’ the Honourable Member means
before the date of the relevant documents the answer is ‘no’~ If he means
before the date on which the Gazette containing the notifications is publish-

]

ed, the answer is ‘‘yes'".
Mr, Manu Subedar: Is a summons issued to everyone so nominated?
The Honourable Sir Nripendra Sircar: No, Sir.

Mr. Manu Subedar: May I ask whether & suminons is considered
essential for Honourable Members of the Assembly before they can come
and take their seats in this House?

The Honourable Sir Nripendra Sircar: A summons is issued at the
beginning of the Session; subsequently, no summons is issued.
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INsPECTORS OF RATLwAY LABOUR ON THE NORTH WESTERN AND EasT INDLAN
RAILWAYS.

1201. *Bhai Parma Nand: (a) Will the Labour Secretary please state
whether all the Inspectors of Railway Labour posted on the North
Western and the East Indian Railways are non-Hindus?

(b) Ts any tenure fixed for these posts?

(¢) How long have the present incumbents at the headquarters of the
Railways been there?

(d) When were the changes made last?

The Honourable Sir Muhammad Zafrullah XKhan: (a) Yes; though 1
may point.out that there is no inspector at Calcutta. .

(b) No.

(c) and (d). The Inspector at Lahore has been there for one year and
eight months and is now under orders of transfer.

Mr. Lalchand Navalrai: With regard to clause (a), why is it that
they are all non-Hindus?

The Honourable Sir Muhammad Zafrullah Kban: For the simple
reason that one person can either be a Hindu or a non-Hindu: he cannot
be half a Hindu and half a non-Hindu.

Mr. Lalchand Navalrai: I would like to know whether these appoint-
ments are made on some principle, or according to some ratio, or by favour.
Why are Hindus not there?

The Homnourable Sir Muhammad Zatrullah Khan: The Honourable
Member wanted to know why it was that there was no non-Hindu. T have
explained that there is no inspector at Calcutta and there is only one at
Lahore, and he can either be a Hindu or a non-Hindu. We cannot find
a person who is both a Hindu and a non-Hindu.

RECRUITMENT AND COMMUNAL COMPOSITION OF LABOUR INSPECTORS.

1202. *Bhai Parma Nand: (a) Will the Labour Secretary please state
when the last recruitment of Labour Inspectors was made?

(b) Were the posts advertised? Tf so, in which newspapers and in how
many issues of each?

(¢) What expense was involved in these advertisements?

(d) Before the advertisements were issued, was any register of candi-
dates maintained?

(e) Were any of these candidates, or others, called separately and consi-
dered for the appointments? 1f so, why was the advertisement given in
the papers?

(f) How many appointments were reserved for various communities,
separately? Were these numbers indicated in the advertisements and
adhered to in making selections?

(g) What is the total number of Labour Inspectors? How many of
these are Muslims, Hindus, Christians, Anglo-Indians and Sikhs? "

The Honourable 8ir Muhammad Zafrullah Khan: (a) Four Inspectors
were recruited in February and March last.
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. (b) The posts were advertised in two issues each of the Statesman, tho
Civil and Military Gasette and the Hindustan Times.

(c) Seventy-nine rupees.

(d) No.

(e) One probationary inspector whose original post had been abolished
was asked to appear before the Selection Committee. The answer to the

second part is that advertisement was clearly desirable, particularly as
there was no register.

(f) One appointment was reserved for & member of the minority com-
munities other than the Muslims. This was not stated in the advertise-
ment.

(g) There are at present 17 Inspectors. Eight are Muslims, six are
Hindus, one is an Indian Christian, one an Anglo-Indian and one a
Sikh.

-

DismissaL oF LaBour INsbrcroms.

1203. *Bhai Parma Nand: (a) Will the Labour Becretary please state
if any of the Labour Inspectors were dismissed shortly after their ap-
pointment during the last one year?

(b) Tf 80, how many were dismissed and on what grounds?

(c) How long after their appointment were they dismissed?

The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and (¢). No
Inspector has been dismissed. One Inspector on probation was dis-
charged six months after his appointment as he was not considered suit-
able. :

PROVISION OF CERTAIN AMENITIES TO LESSEES AND AUCTION OF PLOTS IN
NEw DELHI.

1204. *Mr. Mohan Lal S8aksena: (a) Will the Secretary for Education,
Health and Lands please state if it is a fact that & number of plots were
auctioned in Block 205, behind the Modern School in New Delhi, about
two years ago? If so, how much money was realised by Government by
the sale of these plots?

(b) Is it a fact that at the time of the auction a definite assurance was
given by the Land and Development Officer that such amenities as a
vegetable market, post office, a tonga stand, etc., will immediately be
provided in the said area, and that no such amenities have so far been
provided?

(¢) Are Government aware that a number of quarters have been con-
structed and the lessees are being put to a ‘great ihconvenience in the
absence of the above amenities in the said area? If so, are Government
prepared to provide these facilities at an early date, or waive the recovery
of the ground rent till these facilities are provided in the said area?

(d) Ts it also a fact that at the time of auction an assurance was given
that the remaining plots will also be auctioned? If so, do Government
propose to consider the desirability of putting the plots to auction before
the move of the Government of India to Simla? If not, why not?



2004 LEGISLATIVE ASSEMBLY. [6TH APRIL 1938.
4 woadlea gy PR RS SN

ir Girja Bajpal: (a), (b) and (c). Enquiries have be de
wnffs eily i B f“r&md fo the House on receipl of Tatoration
(d) The reply to the first part is in the negative; the second part does
not arise. o S

COMPENSATION TO GOVERNMENT SERVANTS NOT ENTITLED TO GOVERNMENT
QUARTERS IN New Devar. * ' - t
$1205. *Sardar Sant 8ingh: (a) Will the Secretary for Labour please
state if it is a fact that the staff of certain offices in New Delhi and
Delhi under the Central Government are "~ not entitled to Government
quarters on the usual rent? '

. (b) If so, will he lay on the table the names of such offices? "

(¢) Will Government please state the reasons which led to the barring
of such offices from allotment of Government quarters?

(d) Do Government propose to grant some compensation to such staff,
as high rents are prevalent in the city? ‘

The Honourable Sir Muhammad Zafrullah Khan: (a) and (c). Accom-
modation in the general pool of Government of India quarters is prim-
arily intended for Government servants on duty with the Government of
India and the local administration of Delhi. Other Government servants
are not entitled to this accommodation but are eligible for any quarters
which may be surplus to the requirements of the entitled staff. I may
mention that some of the non-entitled offices Have . built their own 'de-
partmental quarters exclusively for their own staff.

(b) A statement giving the required information is laid on the table;
but it is not exhaustive as complete information is not readily available.

(d) I am not responsible for any of the offices given in the list but I
know of no such proposal.

Statement showing offices the staff of which are ineligible for Government gquarters
in the general pool.
New Delhi.
1. Office of the Divisional Superintendent, North Western Railway.
2. Office of the Divisional Accounts Officer, North Western Rsilyny.

3. Office of the Assistant Chief Auditor, North Western Railway.

4. Posts and Telegnphs staff other than those employed in the Director General,
Posts and Telegraphs’ office.

6. Railway station staff, New Delhi.

6. Office of the Garrison Engineer, New Delhi.

7. Headquarters, Delhi Independent Brigade Area. -
,8. Office of the Accountant General, Posts and Telegraphs.

+ Angwer to this question laid on the table, the questioner being absent.
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Old Delhi.

*1. Office of the Deputy Accountant General, Posts and Telegraphs.
*2. The Telephone Revenue Accounting Office. , _ '
*3. Office of the Commissioner, Central Excises and Salt, Northérn India, Delhi.
‘4‘ The Railway Clearing Accounts Office.

. The Railway Station B8taff, Delhi.
6 Office of the Deputy Assistant Engineer-in- Chnrge, Radio Btation, Fort, Delhi.
7. AN India Hadio Staff, Delhi. -

" A number of the staff of these offices are actually occupying Government. of Indis
quarters on payment of the usual remt. -

ALLOTMENT OF QUARTERS OR COMPENSATION IN ﬁq'iglmon;,m Low-pa1D
Smemm F .! . : '.—-_. PRI
'1206. *Sardar Sant 8ingh: (u) Will the Becretary for Labdur be pleased

to state the number of quafters of each class cons*ructed for Government
servants during the last thrée years?

(b) Will the Honourable \{ember pleaae .state the bth amount of -
money spent on the new quarters. constructed during the.lsst. three. years
and the sums separately allotted and actually spent for esch class?

(c) Is the Honourable Member aware that high rates of rent are
preva.lent in the city, and the low paid staff of the Central Secretariat
suffer & great hardship for their accomimcBation in'the city?

(d) What steps do Government propose to ensure the 1mmedlate .
allotment of Government quarters to low paid staff? -

(e) Do.Government propose to grant some suitable compensation to the
‘iow paid staff till they get quarters?
©  The Homourable Sir Muhammad Zatrullah Ehan: T take it that the
Honouruble Member requires information in respect of Delhi quarters.

(8) and (b). A statement giving the required 1nformatmu is laid on
the table.

(¢) Government have no pteuise information on the point but I am:
prepared to take it from the Honourable Member that such Government
-emplovees are put to some inconvenience.

(d) Government are alreadw providing as large a number of thelr staff
with quarters as possible.

(e) This is already given.

DELA LTAN

Statement showing the number of Quarters constructed during the last three years (1935-36,
1936-37 and 1037-38) and the amount of money allotted and actually apeut on each class
of these quarters. )

No. of Amount
Cla#e of quarters constructed.: ' | guarters | Amount | actually
rmnst.ructod- allotted. | spent.
Gazetted Officers’ Bungalows . . 28 8,560,400 3 09.408
Clerks' Quarters . o | 108 " | 8,16,000 .ae.m,
inferior Bervants Quartess . - e 300 2,35,000 | 1,84,064°

+ Answer to this question laid on the table, the questioner being absent.
4]
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EMBEZZLEMENT IN THE CENTRAL PuBrnic WoORKS DEPARTMENT, INDORE.

'1207. *Sardar Sant 8ingh: (a) Will the Secretary for Labour please:
state if it 18 & fact that a case of embezzlement of the Government of

India’s money in the Central Public Works Department, Indore, has heen
discovered? - - o '

(b) If so, what was the amount embezzled ?
(c) What action has been taken so Iar?

* (d) Do Government propose to hand over the case to the ‘Poh'ce? I
not, why not?

“The Honourable Sir Mubammad Zafrullah Khan: (s) Yes.
(b) Rs. 8. .

* (c) The sub-divisional clerk who was directly responsible for tamper-
ing with the vouchers and muster rolls has been dismissed from Govern-
ment service while the auditor who failed to detect the irregularities has.
been punished by the stoppage of his increments for three years. The:
question of didciplinary action against the Assistant Executive Engineer
for alleged laxity of supervision is still under consideration.

L

(d) No. They consider that departmental action is appropriate in the-
circumstances.

RepvoTION oF RENT OF WATER AND ELECTRIC METERS IN NEW DELHI,

11208. *Sardar Sant Singhri(a) Will the Education Secretary please state-
the reasons why the rents on account of electric and water meters charged
by the New Delhi Municipal Committee are much higher, or almost
double, than those charged by the Delhi Municipal Committee and why
the former do not bring them down to the level of the rates charged by
the latter?

(b) Is he now prepared to see the desirability of getting the rents:
reduced by the New Delhi Municipal Committee? If not, why not?

Sir @irja Shankar Bajpai: (a) The correct position is as follows:

_ Delhi New Dethi.

Rs. A. P. Rs. A. P.
Electric meter . . 0 6 Opm. 0°8 OP. m
Water meter (§* furrule.) . 1 0 0p.m. 012 0p m

(b) In view of the reply given to part (a), no action is required.
InrnovEMENT IN THE E¥momNoy oF INDIGENOUS SYSTEM OF MEDICINES:
AND THETR TREATMENT IN THE CENTRALLY ADMINISTERED AREAS.

" $1200. *Sardar Sant Singh: Will the Education Secretary please state:
the steps taken, or proposed to be taken, by Government to improve-

"4 Answer to this question laid on the table, the questioner being absent.
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the efficiency of the indigenous system of medicines and their treatment
in the centrally administered areas? If not, why not?

8ir Girja Shankar Bajpai: As I inforined the Honourable Member in
answer to his question;; No. 566 ‘on . 18th February, 1986, -Government
make grante for investigations in relation to indigenous druge.  Since
that answer was given, over Rs. 80,000 has been given.as grants for this
purpose. Apart from this, local bodies in certain centrally administered
areas, ¢.g., Delhi and Coorg, maintain or sid dispensaries which provide
treatment accordmg to the indigenous systems of medicine.

Pay uml}lm:morh[n P. J. szma .

1210. *Mr, ijondrq yanyln Oh.audhm Wﬂl the . Secretary for
Commerce please staté _ B

(s) if it is a fact that Mr. P. J. Griﬂith’s, I.C.8. (retm is an
employee of the Indian Tea Market Expansion B ;

(b) if the share of his salary and expenses which are paid by the
Board is Rs. 12,000 a year, and

(¢) what are the duties of Mr. Griffiths under the Board ?

The Honourable Sir Muhammac Zatrullah Khan: (a) Mr. P. J.
Griffiths, 1.C.S. (Retired) is a part-time employee of the Indian Tea
Market Expansion Board.

(b) No.

{e¢) He acts in an advisory capacity to the Chairman and the Secre-
tary of the Board and to the Tea Commissioner for India on all matters
affecting the Board's work with which he is in close and direct touch. He
is also a Member of the Board representing the Indian Tea Association,
a Member of the Executive Committee and Vice-Chairman of the Board.

Mr. Brojendrs Narayam Ohaudbury: s he also employed ‘under the

Indian Tea Association in Calcutta?

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I have
no further information beyond that which I have given.

AcCEPTANCE OF TENDEES IN THE HORTIOULTURAL DIVISION OF THE CENTRAL
PueLic WORES DEPARTMENT.

{1211. *Khan Bshadur Shaikh Fasl-i-Haq Piracha: (a) Will the Labour
Becretary please state if it is a fact that in the Horticultural Division
of the Central Public Works Department tenders are accepted without
any consideration of the lowest quotations?

+ Answer to this quedtion laid on the table, the questioner being absent.
c2
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(b) Is it a fact that the works of this Division are generally given
to Mr. Labhuram and Mr. Diwanchand, contractors, if so, will the
Honourable Member state the ressons for doing so?

The Honourable Sir Muhammad Zafrullah Khan: (a) No. Tenders
were accepted with due regard to economy and the suitability of the con-
tractor for the kind of work to be done. ,

(») A good many tenders have gone to these contraeters us they are
experienced in this class of work.

AOCCEPTANCE OF TENDERS IN THE HORTIGULTURA& DIVISION OF THE CENTRAL
PusLic WORKS DEPARTMENT.

}$1212. *Khan Bahadur Shaikh ¥azl4i-Haq Piracka: (s) Will the Labour
Becretary please lay a statement on the table of the House for informa-
.tion, showing the following facts:

(i) the total number of works for which tenders were invited in
the last three years with the estimated cost for each work
and the full final payments made in the Horticultural Diyi-
sion of the Central Public Works Department;

(ii) the number of works in which the lowest tenderv were accepted
in the said Division during the last three years;

(i) ‘the numbsr of “Works, with the estimated cost of each work
in which lowest tenders were not accepted in the said Diwi-
sion during the last three years with reasons for not accept-
ing the lowest tenders; and

(iv) the total loss suffered by Government by not accepting the
lowest tenders during the last three years in the said Division?

'+ (b) Are Government prepered to consider the desirability of instituting
& special enquiry into the matter with a view to stopping further wastage
of public funds?

The Honourable Sir Muhammad Zafrullah Khan: (a) (i) to (iii). Ten-
ders wete invited during the last three years for 44 works, The lowest
tenders were accepted in 24 cases and not accepted in 19 cases. In the
remaining case all the tenders were rejected. The reason for the non-
ucceptance of the lowest tenders was that the contractors concerned were
not considered suitable for carrying out the particular type of works for
which they had tendered, or that the samples tendered were unsatisfac-
‘tory, A statement giving the other information required in parts (i) and
" {iii) of the question is laid on the table.

(iv) The non-acceptance of the lowest tender in a cuse where the
tenderer is not suitable dees not mean that Government have been put
to loss as the unsstisfactory execution of the work by an unsuitable per-
son might prove even mere unfavourable financially.

{bY Noes not ariae._

+ Answer 4o this question laid on the table, the. guestiofier being absent.
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Statement showing the works for which tenders were invited by the Horticultural Division

aof the Central Public Works Depariment during the last three years.
Serial Name of each work. Estimated Final
No. ® cost. rpayment.
1935-36. Rs. Ras.
1 | *Grassing end garden layout of Irwin Hospital 14,580 13,519
2 | *Laying out and the area of compound of
1.B, 2-C and ¢ -% Class Bungalows in Blocks 17,
112, 113 and 114 . 8,765 4,046
3 ‘La.y'mf out and grassing the oompound of 3-B Class
C Class Bungalows in Block 18 5,501 3,298
4 ‘Lcai};i:ag out and gx‘a.smnill the compound of 8.B
Bungalows in Blocks 11 and 17 . 7,400 3,608
5 | *Maintenance of Tan Tracks in New Oapltal Area
(Race Course) . 3,480 2,646
8 | Grassing the west side berm of the Wllhngdon
Crescent . 2,900 2,377
7 | *Maintenance of Tan Track in New Ca.plta' Area 4,174 4,564
8 | Laying out and grassing around ‘ D ’ Class Unortho-
dox Clerks’ Quarters in®City Extension Area . 9,530 10,050
9 | Excavating manure from manure pits at Jurbagh
Nursery . . 2,000 780
10 | *Laying out and grassmg the Lodx Tomb Pa.rk 4,000 6,556
11 | *Laying out and grassing the prppored park round
Lodi Tomb Park . 8,000 5,935
12 | *Maintenance of Tan Track in New Ca.pxtal Area
(excluding Southern Ridge) = . 4,455 4,176
13 | Supply and carriage of manure from Motia Khan
Dump to site of work in New Ca.pltal Area 6,000 5,136
14 | *Supply of pots, ete. 1,600 1,389
16 | *Supply of Bhusa . 1,000 1,189
16 | Supply, spreading and cousolidation of Red Ba]m .
at Historical Gardens 1,900 1,812
1936-37.
17 | *Grassing and Garden layout of frontage of the
library of the Imperial Agricultural Research
Institute, New Delhi . 5,000 4,428
18 | *Maintenance of Tan Track in New Capltal Area
(Central Vista, Robert Road, Clive Road) . 6,260 4,924
19 | *Maintenance of Tan Track in New Capital Area
(The Willingdon Crescent and Southern Ridge) . 6,200 4,708 .
20 | *Maintenance of Tan Track at Race Course . 3,400 3,089
21 | *Laying out and grassing the compound of 4 ‘A’
Class Bungalows at Albuquerque Road, Roberts
Road and Clive Road 7,000 5,934
22 | Cartage of steam coal from Bamkhamba to Quta.b
Pump 500 371
23 | Supply and ca.n'iage of manure from Motia Khan
ump . 13,000 13,189
24 | Supply of flower pots at J urbagh at Ra;pur Nuraary 1,600 1,501
26 | Supply of Bhusa 1,000 541
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‘Name of each work.

Serial Final
No. cost. payment.
.r.
19 36-37—ocontd. Rs. Re.
26 | Excavation of manure from manure pits at Jurbagh
Nursery . = . . . . . . . 2,000 1,928
1937-38.
27 ta for raised meats to be made at the
Hardinge Park ground, New Delhi . 2,330 2,622
28 | Converting the inner road around Band Staud into \
graasy plot at Connaught Place, New Delhi 4,667 o 4,799
29 | Improvin r of the traingular Park on the east of plot
) No. 45, Blo~k 134, New Delhi . 1,000 586
30 | Conversion of Tennis Grounds into gra.ny lawns in h
the compound of 5-Sonehri Bagh, 9-Khushak
: Road and 4- Queennwg 800 538
31 Gmsl.ngthe area where hnghu montly been done.
i.e.,, Jamna Village portion of ground by the
side of Metcalfe Nala and Qudsia Gardens . 3,140 2,712
32 | *Levelling and grassing the portion of manure dump
at Delhi Gate . 1,350 731
33 | *Grassing the Area of the dump at Motia Khan 24,000 23,321
34 | Maintenance of Tan Track in New Capital Area
(Central Vista, Roberta Road, Clive Road) . . 6,300 5,980
35 | Maintenance of Tan Track in New Capital Area
(Willingdon Crescent and Southern Ridge) . . 6,100 5,722
36 | Maintenance of Tan Track at Race Course 3,750 . 3,727
37 | *Grassing and Planting of trees in the Imperial Agri-
cultural Research Institute, New Delhi 37,288 82,288
38 | Bupply and carriage of manure from Motls Khan
Bump 10,000 9,872
39 Exoavstlon ‘of manure from manure plts at J urbagh
. 2,000 2,072
40 Supply og flower pots at J urba.gh N ursory 1,500 1,265
41 | Providing and fixing cr-epers in certain Gazetted
Officers’ Bungalows in New Capital Area . 700 521
42 | Supply, stacking and spreading and oomohdatlon of
red bajri at Historical Gardens . 1,030 | Tenders o
rejected.
43 | Laying out and grassing the Park in D Ganj
south including fencing and planting shrubberies, eto 3,240 2,670
44 | Maintenance of Historical Gardens (Delhi Fort) 800 376
Nore.—Works for which the lowest tenders were not accepted are marked with an
s

WORKS UNDERTAKEN BY THE HORTICULTURAL Division orF THE CENTRAL
PueLic WoRKS DEPARTMENT WITHOUT INVITING TENDERS.

41218, *Khan Bahadur Shaikh Fazl-i-Haq Piracha: Will the Labour
Secretarv please state the amount of works undertaken by the Horticul-
tural Division of the Central Public Works Department under Rs. 2,500
each work, without inviting tenders, within the last three years, and the
amounts pai& for each work?

The Honourable Sir Muhammad Zafrullah EKhan: The information

asked for is not readily available.

Government do not propose to collect

tAnswer to this question laid on the table, the questioner being absent.
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it ag the advantage to be gained thereby will 16t bé ‘commensurate with

the labour involved. e af st

PROMOTIONS TO THE PosTs OF SUB-DIVISIONAL OFFICER N THR CENTRAL
. PusLic WoRKS DEPARTMENT. = '

}1214. *Khan Bahadur Shaikh Fasli-Haj Piracha: Will the Labour
Becretary please state: v :

(8) the total number of subordinates, communitywise, promoted to
Sub-Divisional Officership during the last three years in the
Central Public Works Department; and

(b) whether it is a fact that all those promoted were non-Muslims;
if 80, whether there is any particular reason why Muslims’
were not so treated?

The Honourable Sir Muhammad Zafrullah Khan: (a) Fifteen subordi-
nates were temporarily appointed to act as Sub-Divisional Officers during
the last three years. Of these ten were Hindus, four belonged to other
minority communities and one was & Muslim. I may add that the orders
regarding communal representation do not apply to departmental pro-
motions which are made on considerations of seniority and merit.

(b) The answer to the first part of the question is in the negative. The
second part. does not arise.

ExXPLOITATION OF THE FORESTS IN THE ANDAMANS.

1215. *Mr. Manu Subedar: (n) Will the Commerce Secretary please
state the method of exploitation of the forests in the Andamans? Is it .
done by contract system, or bv departmental work?

(b) Has there been anv change in the system during the last ten years?

(c) Was any proposal received by the Chief Commissioner, Andamans, '
or by Government, to hand over the Government forests to a company for
& large number of years? .

(d) If the replv to part (c) be in the affirmative, which was this
company, what were the terms offered. and what was the result of the
negotiation ?

Sir Girja Shankar Bajpai: (a) Exploitation of the Andaman forests is -
done at present by departmental agency.

(b) No. _

(¢) Yes. In response to an advertisement in May, 1928, calling for
tenders for the development of the agricultural and other resources of the
Andamans, including extraction of timber in areas mot reserved by the
Forest Department, two tenders were received.

(d) The firms concerned were (i) Messrs. Adamjee Hajee Dawood and
Compeny, Ltd., Rangoon and (ii) The Anglo-Indian Timber Syndicate,
Brisbane. Messrs, Adamjee were informed that their tender was aceept-
able on certain conditions, but the firm did not pursue the mut.tgr. The
terms offered by the two firms must be regarded &8 econfidential- . and
Government regret their inability to disclose them.

+Answer to this question laid on the table, the qpeeﬂmer being absent.
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Mr. Manu Subedar: Was any contract made with the other firm?
Sir Girja Shankar Bajpai: No, Sir.

Prof. N. G. Ranga: Is the present position this that forests are ex-
ploited in a departmental way?

Sir Girja Shankar Bajpai: Yes, that is right.

STEPS TO IMPROVE THE BREED OF AGRICULTURAL CATTLE IN CERTAIN
PROVINCES.

1216. *Mr. Ram Narayan Singh: Will the Secretarv for Education,.
-Health and Lands be pleased to state: : \

(8) if he is aware of the fact that agricultural cattle in the Provinces-

of Bihar, Bengal, Assam and the Central Provinces  have
greatly deteriorated and if so, what are the steps taken hy or
in the contemplation of the Imperial Council of Agricultural’
Research to help the Provincial agricultural departments in-

their attempts to improve the breed of the cattle; and

(b) if he is aware of the-necessitv of the export of breeding bulls.
and milch cows from the Punjab, Delhi and the TUnited
Provinces to the Provinces mentioned in part (a) above and’
if so, whether it is in the contemplation of the autherities?

Sir Girja Shankar Bajpai: (a) Although it is a fuct that the agricul-
tural cattle in the provinces mentioned are generally of a lower standard
than some others, Government are not aware that they have appreciably
deteriorated in recent years. As regards the steps taken by the Imperial
Council of Agricultural Research to encourage improvement in cattle
breeding, the attention of the Honourable Member is invited to pages 4 to
17 of the Annual Report of the Council for 1986-87, the proceedings of
the Cattle Conference which met in Simla in 1987 and to Miscellaneous
Bulletin No. 17, issued by the Imperial Council of Agricultural Reresrch,
entitled ‘““A brief survey of the important breeds of cattle in Tndia’.
Copies-of all these publications are available in the Library.

(b) The importation of cattle for breeding purposes ir n matter for
Provincial Governments and the organisers of the provincial cattle im-
provement funds. The Imperial Council of Agricultural Research has.
placed the organisers of those funds in touch with sources of supply.

Prof. N. G. Ranga: Huve Government considered the advisability of
asking the railway authorities to lower the freight on the export of cattle
from one province to, another? And has this point been considered by
the Tmperial Council of Agrioultural Research?

Sir Giria Shankar Bajpal: That is not the business of the Tmperial
Council cg! Agricultural Research; that is really the business of the Rail-
way Board. e

Prof. N. G. Ranga: Has it been considexfed by the Departent of
the Imperial Council of Agricultural Research? And is the Honourable
Member prepared to make & representation to the Railway Board and
ask them to lower the freight?
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Sir Girja Shankar Bajpai: The Imperial Council of Agricultural Re-
search have mot been approached by anybody to make representations to
the Railway Board.

Prof. N. G. Ranga: Will it be considered when the Committee of the
Imperial Council of Agricultural Research meets?

/

Sir Girja Shankar Bajpai: That is a hypothetical question; I cannot
say.

INDIAN SITUATION IN ZANZIBAR.

1217. *Mr. Ram Narayan 8ingh: Will the Secretary for Education,
Health and Lands, be pleased to give the latest development of the Indian
situation in Zanzibar with special reference to the Indian resistance of the
clove decree of the Zanzibar Government ? .

Sir Girja Shankar Bajpal: T have nothing to add to the reply which I
gave on the 8rd March to Mr. T. 8. Avinashilingam Chettiar’s starred
question No. 605 and to the supplementaries arising out of it but Govern-
ment hope to be able to make an announcement shortly.

Prof. N. G. Ranga: Are Government aware of the fact that peaceful
picketing is being carried on now in Bombay in order to prevent the
distribution of cloves?

Sir Girja Shankar Bajpai: T have seen some press reports to that effect.

Seth Govind Das: Did Government receive any proposals from the
Resident of Zangzibar regarding any compromise after the last proposals?

Sir Girja Shankar Bajpai: No proposals for a compromise have been
received from the Resident in Zanzibar; but the Resident is considerm'g
the suggestion which the Government of India made to him on the basis
of the discussion with the Standing Emigration Committee.

FLOTATION OF A JOINT STOCK COMPANY TO EXPLOIT THE MINERAL RESOURCES
IN THE PUNJAB.

1218, *Mr. Thirumala Rao: (a) Will the Commerce Secretary,
please state if he is aware that a joint stock company has recently bee'n
floated in India by the Tmperial Chemical Industries. Limited, to exploit
the mineral resources in the Punjab? ~

(b) Ts there any condition imposed on the company that a substantial
portion of the capital should be thrown open. for subscripti n by the
nationals of this countrv?

(c) Is there any condition imposed on the company thal technical
knowledge should be imparted to the vouth of this country?

The Honourable Sir Muhammad Zatrullah Khan: With your permis-
sion, Sir, T shall answer questions Nos. 1218 and 1219 together.

The questions should have been addressed to the Honourable the Fin-
ance Member.



20064 'LEGISLATIVE ASSEMBLY. [6TH ApriL 1988.

FINANCIAL POSITION OF THE IMPERIAL CHEMIOAL INDUSTRIES, LIMITED.

) 11219. *Mr. Thirumala Rao: (a) Will the Commerce Secretary please
‘state if the attention of Government has been drawn to an article published
in the Free Press Journal of Bombay, dated the 20th March, 1988, regard-
ing the financial position of the Imperial Chemical Industries, Limited?

(b) Has the attention of Government heen drawn to the facts mentioned
.thersin that the overdraft of about £500,000 enjoved by Lew McGowan,
President of the Imperial Chemical Industries, in the Midland Bank was
closed and the securities sold in the open market to realise the over-
-draft and that the realisation fell short of the amount due by about
- £80,000°?

(@] Are Government aware that the affau's of the '[mpenal Chemical
Industries are in a state of controversial discussion and reorganisation ?

(d) Do Government propose to review the situation and revise the very
favoutable and monopolistic terms given to the above company to exploit
the mineral resources of India?

"EXECUTIVE SUPERVISION OVER STATUTORY AUTONOMOUS BODIES IN THR
CENTRALLY ADMINISTERED AREAS.

1220. *Mr. Brojendra Narayan OChaudhury: Will the Commerce Secre-
tary please state:

(a) if he is aware that executive supervision is kept over statutory
autonomous bodies, such as Cantonment Boards, District
Boards, Municipalities in areas directly admlmstered by the
Government of India; and

(b) if so, the general nature of the supervision?

Sir Girja Shankar Bajpal: (a) and (b). Yes. The statutory control
which Government exercises over the local bodies referred to by the
‘Honourable Member is provided for in the Acts under which those bodies
function. The general nature of the control is specified in the relevant
Acts

SUPERVISION OVER THE TEA MARERET EXPANSION BOARD.

1221. *Mr. Brojendra Narayan Chaudhury: Will the Commerce Secre-
ifary please state :
(8) if the Tea Market Kxpansion Board is a statutory hody;

(b) if any systematic supervision is exercised by the Government of
India over the doings of the Tea Market Expansion Board;
and

(e) if so, through what machinery; and the general nature of the
supervision ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) and (c). I would refer the Honourgble Member to the provisions
wof the Indian Tea Cess Act, 1903 (in particular sections 6(2) and 7) and
#the Rules framed thereunder. Copies of these Rules are in tbe Library.

+ For answer to this question, see answer to question No. 1218
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Mr.. Brojendra Narayan Ohaudhury: Is the Honourable “Membéi- pre-
pared to exercise any supervision over this Boord?

The Honourable 8ir Muhammad Zafrullah Khan: I believe that ques-
tion has been answered on a previous occasion duting this Session.

DETERMINATION OF A TYPE FOR THE DELHI UNIVERSITY.

1222. *Dr. P. N. Banerjea: (a) Will the Secretary for Education, Health
and Lands, be pleased to state whether it is a fact that when the University
of Delhi was first established, it was the intention of the Gévernment of
India and the Central Legislature to make it ultimately a unitory and
teaching university ? \ '

(b) Will Government be pleased to state whether it is still their inten-
tion to make the Delhi University, a unitary university? .

(¢) Is it a fact that Government contribute at the present morfent a
large proportion of the total income of the Delhi University and of the
Colleges under its control?

(d) Is the Education Secretary aware that demands for larger recurring
grants-as well as for substantial non-recurring grants for capital expenditure
are being made in view of the probable reconstitution of the Delhi
University ?

(e) Will Government be pleased to state whether a unitary or a federal
university would be preferable from the point of view of economy and of
efficiency?

(f) Are Government aware that the educated public of the Province of
Delhi generally are in favour of a university of a unitary type?

(g) Are Government prepared to consider the desirability of appoint-

ing a Committee of experts to consider the question whether the University
of Delhi ought to be of the federal or the unitary type?

Sir Girja Shankar Bajpai: (a) Yes.

(b) No.

(¢) In recent years the Government of India have been giving & grant
of Rs. one lakh per annum to the Delhi University, which amounts to
abopt one ‘half of the total income of the University. The annual grants
paid by Government to the Colleges also amount to about Rs. one lakh
per annum, which comes to about one-sixth of the total income of the

Colleges.

(d) Tt is probable that such demands will be made when the future
development of the University is more clearly defined. Such demands will
be considered on their merits.

(¢) In view of the strong desire of the constituent colleges to retain

their individuality and the higher cost of a University of the unitary type,
Government are of opinion that a university of the federal type is prefer-

able.

(f) No. :

(8) The question has already been the subject of two enquiries and
Government. do not consider that the appointment of a comnj,uttee is
necessary.
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Prof. N. G. Ranga: Are Government satisfied that they are not spend-

ing too much by devoting one lakh of rupees to this Universit '
detriment of elementary education in this Ipgrovince‘:’ niversity to the

Sir Girja Shankar Bajpai: Having created the University, the least
that (fovernment can do is to keep it going.

_Dr. P. N. Banerjea: Is it too late now to reconsider their decision
with regard to the unitary University as originally proposed?

Sir Girja Shankar Bajpai: It is not a question of being too late in point
of time. The difficulty is that the unitary type will be more expensive and

what is more, the constituent colleges, are not prepared to work out the
ldea.

Mr. Muhammad Azhar Alit What is the opinion of the Senate on this
type of University?

Mr. President (The Honourable 8ir Abdur Rahim): Next question.

REPORT SUBMITTED BY THE LEARAGE CoMMITTEE oF THE DELHI UNIVERSITY.

1228, *Mr, Amarendra Nath Chattopadhyaya: Will the Secretary for
Education, Health and Lands be pleased to lay on the table the report
submitted by the Leakage Committee appointed to investigate the alleged
leakage of questions of various examinations of the University of Delhi
in June last?

Sir Girja Shankar Bajpai: The Report has not been received by Gov-
ernment.

QUALIFTICATION AND SALARY OF THE PROFESSORS OF BENGALI AND ENcvrisa
v teE Drrer UNIVERSITY.

1224. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Secretary
for Education, Health and T.ands be pleased to state the qualification and
salary of the professor who is at the head of department of Bengali in the
Delhi University? Has he any knowledge of Bengali literature and
language?

(b) Will the Honourable Member be pleased to state the qualification
and the salary of the professor who is at the head of the department of
the English language?

(o) Will the Honourable Member be pleased to state if teachers in the

Delhi University have to work for 24 periods per week? Do Government -

propose to reduce this for better results in teaching?

Sir Girja Shankar Bajpai: (a), (b) and (¢). Enquiries have been mnade
and a reply will be furnished to the House in due course. : '

DeErErMINATION OF A TYPE For THE Drrag UNIVERSITY.

1225. *Mr. Amarendra Nath Chattopadhyaya: (a) Will the Secretary
for Edueation, Health and Lands please state whether it is a faet that

the Delhi University was started with the object of making it a unitary

teaching Universiby as recommended by the SBadler Committee?
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(b) Will the Honourable Member be plesased to state if it is in the
contemplation of Government to make the Delhi University a federal

university? If so, will the Honourable Member lay on the table the
reasons therefor?

(c) Is the Honourable Member aware of any opposition to thé federal
scheme of the Delhi University? If so, does he propose to hold over this

transformation of the original scheme into federal scheme till the advent
of the Federal Legislature?

Sir @irja Shankar Bajpai: (a) Yes.

(b) The reply to the first part is in the affirmative. As regards the
second part, attention of the Honourable Member is invited to the answer
given to part (e) of Dr. P. N. Banerjea’s question No, 1222 today.

(¢) Government are not aware of any serious opposition to the federal
scheme. On the contrary there is a large measure of accord between the
University, the colleges and Government on the general principles of
future development. The second part does not arise. :

BoseE RESEARCH INSTITUTE OF CALCUTTA.

1226. *Mr. Govind V. Deshmukh: Will the Secretary for Education,

Health and Lands please state: i

“(a) if the Bose Research Institute of Calcutta receives any annual
grant from the Government of India;

(b) if so, whether any Member of the Assembly is nominated on its
managing body; if not, why not; and

(c) if any research work is carricd on at present; if so, in eonnec-
tion with what subjects?

Sir Girja Shankar Bajpai: (a) Yes. The Bose Research Institule is in
receipt of a grant of Rs. 53,000 per annum from Central Revenues.

(b) No. The grant is subject to the condition that the [nstitute carries
out the objects of its foundation and maintains a high standard of scien-
tific research. During the life-time of the late Sir J. C. Bose, Government
accepted his presence as Director of the Institute as a guarantee that
this condition would be fulfilled. Now that Sir J. C. Bose has died, the
guestion of devising suitable means to ensure that the condition attached
to the grant will continue to V® fulfilled is under consideration.

(c¢) The report of the Institute for 1936-37 shows that during that year
the Tnstitute carried out research work in several branches of science.

REPRESENTATION OF SIKHS IN THE STAFF OF THE DELHI MUNICIPALITY.

+1227. *Sardar Sint Singh: (a) Is the Education Secretary aware:

(i) that there is a strength of about 500 juhior clerical staff in the
Delhi Municipality;

(ii) that there is a total strength of about 70 in respect of senior

grade clerks, superintendents and officers; and S
(iii) that there are about 40\) school teachers in the same Municipa-
lity ?

+ Answer to this question laid on the table, the questioner being absent.
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(b) Is he aware that there are cnly two Sikhs in the above establish-
ments and those only in the junior clerical staff and one Sikh drillmaster
among the teachers?

(c) Is he also aware that according to the Rules of the Delhi Muniei-
pality, vie., Byelaw No. 11, on page 838 of the Byelaws Book, 10 per
cent. of the above posts should go to the minority communities?

(d) Will he kindly state how much of this percentage is reserved for
the Sikhs in each of the categories referred to, and whether the necessary
action is proposed to be taken to complete this quota by appointing Sikhs
in future vacancies? If not, why not? ‘ S

Sir Girja Shankar Bajpai: (a) to (d). Information has been calied for
and an answer will be furnished in due course. .

PROVISION OF QUARTERS FOR BACHELORS WITH DEPENDANTS IN UNORTHODOX
' CrUMMERIES IN NEW DELHI.

+1228. *Mr. Suryya Kumar Som: (a) Will the Labour Secretary please-
state if it is a fact that a portion of unorthodox chummery No. 1 has heen
converted into small self-contained units by opening a door of inter-com-
munication between the two adjacent suvites, and also by constructing
separate kitchens for each of these units? If so, is it a fact that all
these units have been allotted to ladies (spinsters), with dependents, whe
are employed in the Secretariat or its attached offices?

(b) If the reply to part (a) above be in the affirmative, will he be
pleased to state whether similar provision has heen made for bachelnrs
with dependents? If not, is it a fact that they have been debarred from.
the privileges of married quarters since the promulgation of the revised
rules governing the allotment of residential accommodation in Old Nelhi
and New Delhi, and do Government propose to give the bachelors with
dependents some accommodation in the chummeries?

The Honourable Sir Muhammad Zafrullah Khan: (a; Yes. Half o
block of eight chummeries has been converted into four double quarters
and allotted to four lady clerks (one spinster and three widows) with de-
pendants. .
* (b) The answers to the first and second parts of the question are in the
negative and affirmative, respectively. The answer to the last part is in
the negative.

-
REPORT SUBMITTED BY THE LEARAGE COMMITTEE OF THE DELHI UNIVERSITY.

1229. *Dr. P. N. Banerjea: (a) Will the Secretary for Education, Health
and Lands please state whether Government are aware that a Leakage
Committee was appointed last June to investigate the rumoured leakage of
questions at the various examinations of the University of Delhi?

(b) Has this Committee submitted its report? ' *
(c) If the answer to part (b) be in the affirmative, will Government
be pleased to place a copy of this report on the table of the House?

Sir Girja Shankar Bajpai: The attention of the Honourable Member
is invited to the answer I have given today to Mr. Amarendra Nath
Chattopadhyaya’s question No. 1228. SRR

1Amwm to this question laid on the table, the questioner being absent.
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RepuorioN IN THE Hours oF WoRk oF THE TEACHING StA¥F oF THE DirEx
UNIVERSITY.

. 1280. *Dr, P. N. Banerjea: (a) Will the Secretary for Education, Health

and T.ands please state wliether it is & fact that the teachers in the col-
leges of the University of Delhi ure required to do teaching work-to the
extent of 24 periods a week?

(b) Will Government be pleased to enquire whether the number of
hours of work demanded of the teschers is detrimentil bo'the quality of
teacihing and stands in the way of the teachers undertaking research-
work ?

8ir Girja SBhankar Bajpai : The attention of the Honourable Member is
invited to the answer given to part {(¢) of Mr. Amarendra Nath Chatto-.
padhyaya’s question No. 1224 today.

SeLEOTION OF HEADS OF DEPARTMENTS OF TRE Dmrat UNIVERSITY.

1281. *Dr. P N. Banerjea: Will the Secretary for Education, Health.
end Lands be pleased to state:

(a) the method of selection of Heads of the diﬂérent. departments.
of the University of Delhi; and o :

(b) the number of persons at present working as Heads of Depart--
I.'E‘ltan?.ﬁi who belong to each of the colleges of the Univer-
sity e

Sir Girja Shankar Bajpal: (a) The Héad of & Department is appointed
by the Vice-Chancellor from among the Professors or Readers in that
Department and usually the senior person is appointed for this ‘pur-.
pose. .

(b) Eleven persons are at present working as Heads of Departments..
Of these, five belong to St. Btephenm’s College and one to Ramjas Col-.
lege. _ - . _

Dr. P. N. Banerjea: Are Government prepared to take any stéps to-
remove this disparity so far as the different collages sre eoncerned?

Sir Girja Shankar Bajpai: I gather that the dispuritv arises from the
faet that 8i. Stephens College has a bigger staff than the other constituent
colleges of*the University and it so happens that the heads of departments
now functioning have not only the gqualifications of senlority but superior-
ity in academic qualifications.

CoMMUNAL COMPOSITION OF STAFF OF THE POLITICAL DEPARTMENT. .

1232 *Syed Ghulam Bhik Nairang: (a) Will the Honourable the Jioader-
of the House please state how many (i) gazetted officers, and (ii) assistants

are at present employed in the Political Department of the Government-
of India?

(b) How many of them are Hindus?

(c) How many of them are Muslims?

The Honoyrable Sir Nripendra Sircar: (a) (i) 18.
(a)- (i) 40.

(b) 36. -

(c) 8.
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CoMMUNAL COMPOSITION OF GAZETTED OFFICERS IN THE RErForMs OFFION.

1233, *Syed Ghulam Bhik Nairang: (a) Will the Honourable the Leader
of the House please state what is the number of the gazetted officers at
present employed in the Reforms Office of the Government of India?

(b) How many of them are Hindus?

(¢) How many of them are Muslims?

The Honourable Sir Nripendra 8irear: (a) Seven.
(b) Five.
(e) Nil. .

CONTEMFLATED CHANGES IN THE MEASURES OF PROTECTION TO PAPER
INDUSTRY. '

1254. *Mr. Amarendra Nath Ohattopadhyaya: (a) Has the attention of
the Commerce Secretary been drawn to the Associated Press of India
news about ‘‘Paper Industry”, as published in the Delhi Edition of the
Statesman, dated the 17th March, 1938, page 6, column 5, in connection
with the eommunication between the Indian Merchants Chamber of
Commerce and the Tariff Board? -

{b) Will the Honourable Member be pleased to state if there is any
scheme in contemplation of the Government of India about the withdrawal
of or reduction in the present measure of protection to the paper industry?

{o). If not, does the Honourable Member propose to assure the public
by a communiqué that-the suggestion regarding possible removal of the
customs surcharge on the protective duty will not be given effect to?

(d) Does the Honourable Member propose to recommend to the Tariff
Board ‘an extension of protection to ‘'Kraft and imitation kraft wrapping
paper’, which is at present left unprotected?

. The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) end (c). The Honourable Member's attention is invited to the
Resolution No. 202-T. (1)/36, dated the 11th December, 1987, issued by
the Department of Commerce and published in the Gazette of India of
the same date. .

(@) No. It is for the Tariff Board to make its recommendations to
Governmeat, and not vice versa.

Mr. Mohan Lal Baksena: As the question hour is not yet over, I may
be permitted to put the questions from the previous day's list?

Mr. President (The Honourable 8ir Abdur Rahim): All right.

PROPOSAL TO DISCONTINUE THE EXPRESS TRAIN FrRoM HowWRraH TO0 DELHI V14
h Luckrow.

1186. *Mr, Mohan Lal Saksena: (a) Will the Honourable Member for
Railwayvs be pleased to state (%hether it * is'a fact that the East Indian
Ruilwav Administration propose to discontinue the running of express
train from Howrah to Delhi via Lucknow? If so, why?

(b) Are Government aware that the discontinuance of this train is
bound to cause inconvenience to the public?
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(¢) Are Government prepared to consider the desirability of continuing
the said train?

The Honourable Sir Thomas Stewart: (a) Government observe from
the East Indian Railway’s Tune Table in force from -1st April, 1088,
thiat the running of the Howrah-Lucknow-Delhi Express has been dis-
continued between Howrah and Lucknow. They have no information as
to the circumstances under which the change has been mede.

(b) No, but it is recognised that the withdrawal of any service would.
cause a certain amount of inconvenience.

(c) Government cannot take any part in the drawing up of time tables
which is a matter of detail which must be left to the Administration to
deal with, but they have no doubt that the question was discussed with
the Advisory Committee. I shall forward a copy of the Honourable
Member’s question and this reply to the Agent of the Fast Indian Railway
for such action as he inay consider necessary.

[ ]
APPOINTMENT OF A CONCILIATION BOARD TO DEAL WITH THE GRIEVANCES OF
WORKERS ON THE BENGAL NAGPUR RAILWAY.

1187. *Mr. Mohan Lal Sakssna: (a) Will the Honourable the Rail--
way Member be pleased to state whether Government are aware of the
discontent prevailing amongst the workers of the Bengal Nagpur Railway.
because of short time work? o

(b) Is it a fact that a resolution voicing this particular grievance was
passed at & meeting of the Bengal Ncgpur Railway workers held on the
18th March, 1938, and wurging for the appointment of a Conciliation
Board, failing a settlement with the Railway Administration?

{c) Do Government propose to consider the feasibility of appointing a
Conciliation Board to avert future trouble?

The Honourable Sir Thomas Stewart: (a) Government understand that
there are signs of a revival of agitation for the restoration of full time
working in the Bengai Nagpur Railway Workshops at Kharagpur.

(b) Yes.
(e) No.
NEw Pass RULES FOR RArLway EMPLOYEES.

1188. *Mr. Mohan Lal Saksena: (a) Will the Honourable the Railway
Member be pleased to state the total amount of savings, if any, during the
last year because of the introduction of new pass rules for Railway
employees?

(b) What action, if any, has been taken on the representations made
by the employees against the new pass rtiles?

(c) How long will Government take to come to a final decision regard-
ing the withdrawal of the new rules?

(d) Are Government aware* of the grest hardship which the Indian
employees have been experiencing?

The Honourable Sir Thomas 8tewart: (a) I would refer the Honourable
Member to the reply given to part (a) of his question No. 475 on the 8rd
March, 1987. '

)]
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(b) and (c). The matter is still under consideration and it is not prac-
ticable to say when a decision is likely to be arrived at.

(d) Representations to this effect have been made.

Mr. Mohan Lal Saksena: Is it not a fact that the question has been
urider the consideration of Government for more than a year? -

The Honourable Sir Thomas Stewart: That, Sir, would follow from the
answer I have given.

Prol. N. G. Ranga: What is the saving in expenditure that Govern-

ment_expect by introducing these new pass rules? N

The Honourable Sir Thomas Stewart: As I said before, I referred the
Honourable Member to the reply to part (a) of question No. 475.

Mr. Mohan Lal Saksena: Mgy I know what the delay is due to in
coming to a decision?

The Honourable 8ir Thomas Stewart It is a very large question that
requires very deep consideration.

_ 8eth Govind Das: To consider this large question, a large period of
time has elapsed, i.e., one year. Is not that enough?

The Honourable Sir Thomas Stewart: Obviously not, Sir.

Mr. Mohan Lal Saksena: Is it not a fact that the Honourable Mem-
ber's predecessor in charge of Railways. had stated in the Simla Session
that the question would be considered and finally settled at an early date?

The Honourable Sir Thomas Stewart: I take the Honourable Mem-
ber’s word for it that such a statement may have been made.

UNSTARRED QUESTIONS AND ANSWERS.

PosTAL INSURANCE SYSTEM AND Irs ExTENSION TO PusLIO,

132. Mr. Amarendra Nath Chattopadhyaya: (a) Will the Honourable
Member for Communications. be pleased to state the reasons which led the
Central Government to start the postal insurance system in 1883 and extend
ibs. soope to all employees, civil and military, under the Government,
Central and Provincial, in 1898?

7+'(b) Isit a fact that the aforesaid insurance has been left open to all
employees of semi-Government institutions like Corporations, Municipali-
ties, District and Local Boards, Trusts, Imperial Bank and Reserve Bank,
etc.? If so, what prevents the Central Government and Provincial Gov-
ernments from exteading its scope to the public as well in general?

(v) 1f the Honourable Member cannot extend its scope to the public,
will he be pleased to state-if Government are prepared to reduce the scope
of postal insurance to the “Posts and Telegraphs Department only up to a
maximum of Rs. 5,000? :

. The Honourable Sir Thomas Stewart: (a) The Post Office Life Insur-
ance Fund was started with the object of fostering thrift among Btate
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employees and in order to make provision for them in their old age
and for their families in the event of their death. The Fund was first
confined to postal servants but its scope was later extended to include
other Government servants.

(b) As regards the first part, the attention of the Honourable Member
iy invited to Rule 2 of the Post Office Insurance Fund Rules, which gives
o complete list of all persons eligible to join the Fund. A copy of these
rules is in the Library of the House. As regards the second part, a pro-
posal to open the Fund to the general public was considered in the past
and rejected. The Banking Enquiry Committee, which went into the
question, held that in view of the existence of a large number of Insurance
Companies which were doing useful work in this direction, such a proposal
could not be supported. :

(c) No.
PROTROTION OF THE INTERESTS OF INDIAN MERCHANTS IN CHINESE TURKISTAN.
188. Sardar Mangal Singh: Will the Foreign Secretary please state:

(a) whether Government have received any reports of ill-treatment
of Indian merchants in Chinese Turkistan;

(b) whether it is a fact that the goods which they received from India
have been successively taxed three times as follows:
273 per cent., 105 per cent. and 77 per cent.;

(c) whether it is a fact that their goods have now been confiscated
by the Government and the merchants are confined in a build-
ing and are not allowed t¢ move about to sell their goods;

(d) whether it is & fact that some of the Indian merchants were looted
when they were returning back to India with their merchan-
dise;

(e) whether it is a fact that their mail is censored;

(f) whether they have made many representations to the Govern-
ment of India and to the representative of His Majesty’s
Government stationed in Chinese Turkistan; and

(g) whether any action was taken by Government to protect their
interests in Chinese Turkistan; if so what, and if not, why
not? ' '

Sir Aubrey Metcalfe: (a) Yes.

(b) Government have no information.

(c) Government have no information that their goods have been- con-
fiscated except for some charas which was being exported against the orders
of the Provincial authorities. Government have not heard that the mer-
ohants are confined in a building, but it is reported that they are not
sllowed to move about from place to place, and they are being generally
boycotted.

(d) Yes. Tt is believed that some were looted by the Tungan rebels
during their flight to India last year.

(e) Government have no information.
() Yes.
(g) Representations have been made to the local authorities in Kagh-

gar, and every effort is being made to induce them to adopt s
reasonable attitude towards Indian merchants. P mere

D 2
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L1cENCE FEES CHARGED FROM REFRESHMENT RooMS AT DELH].

184. Mr. Satya Narayan Sinha: Will the Honourable Member for Rail-
ways please refer to the answer given to starred question No. 585, asked in
this House on the 2nd March, 1938, and state:

(a) the proportionate sum out of Rs. 7,025 per annum for the Hindu
Refreshment Room at Delhi;

(b) whether it is a fact that the Divisional Superintendent, North
: Western Railway, Delhi Division, in his letter No. 23A.C. /222,

dated the 23rd September, 1937, decided to levy a licence fee
of Rs. 8,000 per annum on the Muslim Refreshment Room at.
Delhi; . N

(c) whether it is a fact that the junior Assistant Commercial, detailed
in the Chief Commercial Manager, North Western Railway,
letter No. 23A.C./0/1, dated the 4th December, 1937, assessed
the licence fee of Rs. 140 per month on the Muslim Refresh-
ment Room at Delhi;

(d) what are the facts upon which the Agent assessed the licence
fee of Rs. 70 per month on the Muslim Refreshment Room:
at Delhi; and

(e) the nature of complaints during 1987, against the Muslim
Refreshment Room at Delhi?

The Honourable Sir Thomas Stewart: (a) No proportion was worked
out. )

(b) to (d). I would refer the Honourable Member to the reply 1
gave to Mr. Muhammad Azhar Ali’s unstarred question No. 126 on the
28th March, 1938.

(e) I understand from the Agent of the North Western Railway that
no complaint has been received in his office.

ENQUIRY INTO BRIBERY AND CORRUFPTION ON STATE RATLWAYS.

185. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please refer to his speech on page 831 of the Legislative Assembly
Debates of the 17th February, 1938, regarding the question of bribery and
corruption and state: :

(a) whether it is a fact that corruption on State-managed Railways
has been on the increase since 1925; and

(b) whether Government will consider the desirability of appointing .
a Committee of this House, orof senior selected police officers,
to investigate the causes of corruption and to place their report
before this, House; if not, why not? '

The Honourable Sir Thomas Stewart: (a) Government have no reason
to believe that the fact is as stated by the Honourable Member. As I
mentioned in my speech referred to by him, Government are prepared to
investigate any specific cases of corruption brought to their notice and
to take such action as thuy may consider necessary.

*(b) Does not arise.
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REFUSAL OF CASUAL LEAVE TO STAFF OR THE EAST INDIAN AND NORTH
WESTERN RAmways.

136. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please refer to his speech on page 830 of the Legislative Assembly
Debates of the 17th February, 1938, regarding the refusal of casual leave
to one Station Master, and state:

(a) whether it is a fact that on the East Indian and North Western
Railways, casual leave is not granted to meet the purpose for
which it is provided by the Government;

(b) whether Government propose to inquire into the cases during 1936
and 1937 of staff serving in the Muradabad and Delhi Divisionrs
to whom casual leave was refused to prosecute or defend their
civil cases in courts of law, which were dismissed or decided
against them for non-appearance in the court on dates fixed
for hearing; and

(c) what action has been taken against the gazetted staff for refusal
to grant casual leave?

The Honourable Sir Thomas Stewart: (a) Government have no reason
to believe that the facts are as stated. I mayv add that casual leave can-
not be claimed as of right and its grant is entirely at the discretion of the
administration.

(b) and (c). Do not arise.

OPINIONS ON PaSS PRIVILEGES OF RAILWAY EMPLOYEES.

137. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please refer to his speech on page 830 of the Legislative Assembly
Debates of the 17th February, 1988, regarding the pass privileges enjoyed
by railway servants, and state: |

(a) the opinions of all the Agents, who were concerned on the modi-
fications of the pass rules; and

(b) whether trade unions (recognised or unrecognised) of railway
servants were also asked to express the opinions of railway
servants; if not, why not? .

The Honourable Sir Thomas Stewart: (a) I am unable to vive the
information asked for by the Honourable Member, as the opinior: expross-
ed were confidential. :

(b). No. The views of irade unions were represented to the Railway
Board by the All-India Railwaymen’s Federation at their half-yearly
meetings with the Board. ‘ '

FunoTioNs oF THE RAILWAY CONCILIATION OFFICER AT CALCUTTA.

188. Mr. Muhammad Aszhar Ali: Will the Honoursble . Member for
Railways please refer to the speech on page 819 of the Legislative Assembly:
Debates of the 17th February, 1938, regarding the Conciliation Office
stationed in Calcutta, and state whether the Conciliation Officer will deal
with individual cases of disputes caused by the abuse of powers, cases of
the disregard of rules, etc? ‘
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The Honourable Sir Thomas Stewurt: This question should have beem
addressed to my colleague, the Honourable Member for Comamerce and
Labour Departments.

INQIVILITY AND MISBEHAVIOUR OF RAILWAY SERVANTS AND PUNISHMENTS
AWARDED TO THEM.

139. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please inquire and state:

(a) the number of offences during the preceding three years, or as
far as available, against Rule 183, issued with Gpvernment of
India, Railway Department, Resolution No. 1078-T., dated
the 9th March, 1929, in respect of:

(i) incivility of railway servants,
(ii) refusal to afford proper facilities by railway servants, and

(m) giving incorrect information to the public by railway servants,
on State-managed Railways; and

(b) the nature of punishment awarded to railway servants against
such offences; if no punishment is awarded, why not?

The Honourable Sir Thomas Stewart: (a) and (b). Government have
no information. The compilation by Railways of the particulars required
by the Honourable Member would involve a considerable amount of labour
not commensurate with any use to which the information could be put.

PUBLICATION OF QUESTIONS AND ANSWERS IN THRE CENTRAL LEGISLATIVE
ASSEMBLY RELATING TO THE ALL-INDIA RADIO IN THE INDIAN LISTENER.

140. Mr. Manu Subedar: (a) Will the Honourable Member for Com-
munications please state whether the Indian Listencr has printed in any of
its issues a single question asked during this Session by Members of this
House, and/or a single answer given by the Honourable Member since the
beginning of this Session?

(b) Have Government considered whether the questions and answers in
this House are of any interest to the subscribers of the Indian Listener?

(c) In view of the fact that Government have claimed that the All-India
Radio Department is a business Department of Government, are Govern-
ment prepared to consider the proposal to instruct the Editor of the Indian
Listener (who, as stated by Government, possesses business experience)
to publish this information, including Government’s replies, for the benefit
of the clients of this Department?

The Honourable Sir Thomas Stewart: (a), (b) and (). No.

DiSCRIMINATION IN LEVYING LICENCE FEES oN INDIAN AND EUROPEAN
RerFresEMENT RooMs oN THE NoRTH WESTERN RAILWAY.

141. Mr, Muhammad Aghar Ali: Will the Honourable Member [or
Railways please refer to:
(i) the reply to starred question No. 877, asked in this House on the,
20th September, 1987, vis., the charging of a special tax is
not contemplated;
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(iiy the Agen#, North Western Railway's letters No. 28 A.C./28, deted
- the 18th July, 1937, piz., it has been decided to levy licence
fee, No. 23-A.C./0/1, dated the 4th December, 1937, vis.,
for the asscssment of licence fee and No. 23-A.C./0/10, dated
the 14th February, 1988, vis., assessment afid levy of licence

fee which must be recovered; and

(iii) paragraph 11 of the Report by the Railway Board on Indian
Railways for 1936-37, volume I, viz., Central Advisory Com-

mittee for Railways and to state:
(a) how far the reply to starred question No. 877 is correct against
the Agent’s letters;

(b) the justification of the licence fee;

(¢) the minimum and maximum amount of licence fee on one
individual contractor for more than one contract;

(d) the reasons for racial discrimination between Europecan and
Indian contractors;

(e) whether any Indian contractor held the contract for more
than one station;

(f) the reasons for not assessing the FEuropean Refreshment
Rooms, stationwise, in similar manner as Indian Refresh-

, ment Rooms are taxed;

(g) how the Agent has been able to find out the profits of Indian

contractors and not been able to find out the same of
European contractors, and what amount shall be received

from licence fees;
(h) when this racial discrimination will be eliminated from the
North Western Railway;

(i) what is the policy of the Governor General in Council in
respect of this licence fee; and

(j) whether the Governor General in Council proposes to abolish
the system of licence fee; if not, why not?

The Honourable 8ir Thomas Stewart: 1 have not seen the leiters of
the Agent to which the Honourable Member refers, and, in view of the
repiy I am giving to his question, do not consider it necessarv to ~ull for a

copy.

I would refer the Honourable Member to the reply I gave to his un-
ttarred question No. 126 on the 28th March, 1938. .

ELECTRICAL ESTABLISHMENT OF THE CENTRAL PUBLIc WORKRS DEPARTMENT.

142. Raizada Hans Raj: With reference to the answer to my unstarred
question No. 60, dated the 7th March. 1938, in the Legislative Assembly,
will the Labour Secretary be pleased to state when the particulars relating
to the wiremen and assistants will be laid on the table?

The Honourable Sir Muhammad Zafrullah Khan: The necessary parti-
vulars were laid on the table on the 1st April, 1988. '



"ELECTION OF MEMBERS TO THE STANDING ADVISORY
COMMITTEE FOR THE INDIAN POSTS AND TELEGRAPHS
DEPARTMENT.

Mr, President (Tbe Honourable Sir Abdur Rahim): I bave to inform
12 Noox the Assembly that the following non-official Members have
" been elected to serve on the Standing Advisory Committee for
the Indian Posts and Telegraphs Department, namely:

1. Raizada Hans Raj;
2. Mr. C. C. Miller; and
3. Maulvi Muhammad Abdul Gbani. \

THE TRADE DISPUTES (AMENDMENT) BILL.

The Honourable Sir Muhammad Zafrullah Khan (Member for Coinmerce
and Labour): Sir, I beg to move:

“That the amendments made by the Council of State in the Bill further to amend
the Trade Disputes Act, 1928, for certain purposes, be taken into considcration.”

As Honourable Members will have observed, there are two amendments
that have been made to this Bill by the Council of State. The first is a
purely formal amendment and no question is likely to arise on that. The
second amendment adds certain clauses after sub-section (3) in clause
10 of the Bill. An amendment was moved in this House concerning this
matter by Mr. Aikman and was withdrawn when it was pointed out that
it was open to objection in certain particulars. These objections were
stated by Mr. Santhanam. It will be observed that the amendment which
has now becn accepted in the Council of State is not open to objectior

" on those grounds, and I, therefore, hope that it will not take this House
long to consider these two amendments. Sir, I move.

Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That the amendments made by the Council of State in the Bill further to amend
the Trade Disputes Act, 1829, for certain purposes, be taken into gpnsidcx'ation."

Mr. N. M. Joshi (Nominated Non-Official): Sir, I want to oppose the
" consideration of this motion. The amendments made by the Council of
State in the Trade Disputes Bill are, in my judgment, except the first
one, unnecessary and in some cases mischievous. The main amendment
made by the Council of State deals with the disclosure of secret informa-
tion obtained by the Conciliation Officer from any party to the dispute.
The Conciliation Officer is permitted to disclose the confidential informa-
tion either fo the authority appointing him or to the party to the dispute;
and if he discloses to any other person he is liable to be punished. T feel,
Bir, that this amendment, in the first place, shows an unwarranted want
of confidence in the Conciliation Officers themselves. We have not yet
got any experience of the' Conciliation Officers; they are going to be
‘appointed,—and I think we are proceeding in a wrong way by showing
want of confidence in them. We have some experience, although not
very much, of the working of the Trade Disputes Act and Courts of inquiry.
A do not think that the Courts of inquiry which had also similar power of

( 2678 )
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asking for any information from the parties to the dispute “have ever
-misused the power given to them. And I feel that similar power given to
the Conciliation Officers also will not be misused. In any case there is
no justification for us to start with want of confidence in their judgment.

I am aware, Sir, that the information which the Conciliation Officers
may obtain may be obtained both from trade unions or from the workers as
well ns from the employers. So far us the workers are concerned, our
methods of work are open. We follow open diplomacy; we have got no
gecrcts in the working of the trade unions and I hope, Sir, that the
employers’ organisations, either private companies or public companies
or individuals, have nothing to conceal mn their administration of the
industry. From both these points of view, in my judgment, the amend-
ment made by the Council of State is unnecessary. Moreover, if inforna-
tion is needed from the trade unions the Government of India and the
Local Governments can declare trade unions illegal and they can take
possession of their papers, property and evergthing. So far as the
emplovers’ organisations are concerncd. Government themselves have so
far shown that there cannot be anything consp’ratorial ir the working of
these industrial companies. T, therefore, feel, in the first place, that this
amendment is unnecessary, but 1 feel that this amendment may prove
to be mischievous also.

The object of appointing Conciliation Officers is, in the first pluce, thut
the Conciliation Officer should go into -the merits of the dispute and try
to bring about a scttlement between the parties; and if he fails to do so,
he may make a report to the apponting authority who may publish that
report, 8o that the public may know the merits of the dispute and the
pressure of public opinion may be exerted on either of the parties, so that
if not on the ground of merit, from the pressure of public opinion the
parties should come to an amicable settlement. 1 feel, Sir, that if we
prohibit the Conciliation Officers from publishing information, their utility
will be greatly reduced.

Then, Sir, T find that the amendment is not even well thought out:
it is crude. Let us see what the amendment seeks to do. The amend-
ment permits a Concilintion Officer to disclose secret information to the
authority which appointed him to be a Conciliation Officer. That aiutho-
rity i3 not prohibited from publishing the information: I eannot under-
stand why the Conciliation Officer alone should be prohibited from dis-
closing the information. The Conciliation Officer is permitted to diselose
the information to the parties to the dispute, and the parties to the dispute
may disclose the information to anybody. Then why prevent the Con-
ciliation Officer from disclosing the information to anybody if the parties
to the dispute can do so. [ feel the amendment is not well thought out.
It is done in a hurry and in a crude way. v

Thirdly, Sir, I feel that the Concilintion Officer will not be able to do
his work well if he has the fear that if by any chance the information which
is given to him as confidential goes out—it iy bound to go out as the infor-
mation can be .given by the authority appointing him and as it can be
given even by the parties to the dispute; if he has always the fear in his
mind that if by any chance he makes a report and the inforination is
published somehow, he alone will be held responsible for it, he will he
weakened in doing his duty.
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Then, Sir, I feel that there is very little in the administration of
industrial undertakings which is similar to the information which the
Foreign Office possesses or which conspirators possess. The information
which will be given will be—the wages of the employees, the amount of
work done by them and information on similar points. Now, what is
there confidential in all this? But, Sir, the object of the framers of this
amendment i8 that 1f.the Concilintion Officer feels inclined to take . the
view of the workers he may be browbeaten: otherwise, 8ir, why allow
information to be given to the parties who can give it to the publ'c, and
punish only the Conciliation Officer? I, therefore, feel that the amend-
ment is unnecessary, is undesirable, is crude and ill thought out, and I
submit, it should not be taken into consideration. . .

Mr, K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): T am rather surprised that Mr. Joshi should be so very anxious
about the proper wording of this amendment which has obviously come
from quarters which he does not like. But I want to point out to him
and all those who are interested in Inbour that this amendment gives a
statutory right to the Conciliation Officer to disclose the information to
the parties concerned. But for this amendment, I doubt whether such a
right will accrue, because these Conciliation Officers are treated as public
servants, and I am very doubtful whether as public servants they can
disclose information entrusted to them as confidential by the parties con-
cerned. This gives that right to them, and I think it is a valuable right
which will accrue to thq benefit of labour and from that point of view I
cordially welcome this amendment.

Prof. N. @. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
Sir, I am equally surprised at the attitude of iy Honourable friend,
Mr. Santhanam, who seems to think that this is a right conferred upon
the Conciliation Officer, but whoever asked for this? We do not want
this amendment at all. If the amendment had not been there then there
would not have been any trouble whatsoever as far as the Conciliation
Officer is concerned—whether he should reveal this information to some-
body er other. Because the question of prohibition came in, this exemption
has been brought in. I know why the framers of this amendinent have
thought of agreeing to this concession. It is to give the Conciliation
Officer the perimssion to reveal information to the parties concerned, it is
because they wanted to prohibit this man from reveualing it to anybody
whatsoever provided the employers or anybody else wanted him not to
reveal that information. They could not very well get this House to agree
with them in asking that an injunction should be placed on the Conciliation
Officer that he should notreveal any information to any body else if he is
asked not to reveal it. That is why they came to agree {o this concession.
Merely because this concession has been agreed to, we cannot very well
welcome this. I.can assure my Honourgble friend, Mr. Santhanam, that
those of us who have the fortune or the ill-fortune to defend the interests
'of labour also care for the welfare of labour just as much as any other
Member of the House, but at the same time we do not want this amend.
ment as 8 whole. We want the Conciliation Officer to be absolutely free
td obtain whatever relevant information is found to be necessary and then,
8ir, to pass it not only to the parties concerned but also to the publie
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if ever such a publication is found to be necessary. That is why my
Honourable friend, Mr. Joshi, suggested that restrictions should not be

placed on him.

Then, Sir, what may be the effect of this? It is said here that he can
reveal this information to the parties concerned in the dispute for the
purpose of mediating therein or promoting the settlement’ thereof, and
also that he may reveal this information to the authority which appointed
him to be the Conciliation Officer. Up to that, Sir, it is good. But he
is all the time haunted with the fear that it may be later on brought as
an accusation against him that this information has somehow or other
leaked out, has reached some other people whose knowledge of the matter
may be considered to be harmful to the employers and that it may pre-
judice him. It may be that in bringing this action the sanction of the
Local Government may be necessary, but the mere fact that some employ-
ers have thought it fit to approach the Local Government for sanction—
even if that Government after having considered all the relevant factors
were to come to the conclusion that no prosecution need be sanctioned
against this officer—is sure to affect his freedom, his mentality, and it is
sure to lessen his utility in bringing about conciliation in industrial disputes
or industrial relations. That is why we are so much opposed to this
amendment as a whole.

A friend of labour who is in actual touch with Bombay labhour has
stated: ‘‘After having gone through all these proceedings in this House
as well as the Council of State, in view of the war situation, in view of
the growing political consciousness of the working classes, the Government
are singling out the working classes for their attack.”” I cannot do any-
thing better than simply endorse this. When this particular proposal was
placed before us, I took care to warn the House that these Conciliation
Officers might possibly be used against the workers themselves, and in
actual practice these officers might be turned into strike breakers and
even trade union breakers. I was then assured bv Sir Thomas Stcwart
who was then piloting this Bill that it was very far from the intentions
of Government to allow these Conciliation Officers to function in that
fashion. We were hoping that at least mischief may not be the result
of the appointment of these offféers; but now we find that these employ-
ers themselves have come to be terribly afraid of these Conciliation Offiqers
and that is why they want to restrict the powers of these Conciliation
Officers. Why? 1It. is because they are afraid that these Conciliation
Ofticers may come—as they are supposed in England—to hold virtually a
watching brief in the matter of labour relations, and are experienced in
mediation and, therefore, may come to take the sMe of labour and try
to use their knowledge in order to improve labour conditions. If that is
to happen at all, it is all for the good. Why has he to reveal this infor-
mation not only to the labourers but- also to some of the employers
in that particular place or industry, if it is not for the purpose of bring-
ing about more harmonious relations between employers and employed,
which my Honourable friends the Europeans themselves are so very
anxious to generate in this country? In fact whén they brought in this
proposal of Conciliation Officers they should have accepted the usual
practice that is associated with any idea of conciliation in the west—con-
ciliation is described as being representation of workers and employers
in equal numbers endeavouring to adjust differences which have already
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led or are likely to lead to a strike or lock-out sction. This is the defini-
tion given, not by a socialist, but by &« very moderate Professor of Com-
merce and another Lecturer in Commerce of the Hull University; and
even this definition is not satisfied by this proposal placed before us by
the Government. But even this little moderate proposal of appointment
of Conciliation Officers is sought to be whittled down by this Furopean
amendment which is accepted by the Council of State.

When it was moved here, I warned the Government that it is not
likely to meet with the approval of this side of the House, and that it is
not intended in the interests of labour and, therefore, Government should
not take advantage of their position in the Council of State and bring about
this amendment; but all our warnings have been of no use at:all, because
Government was bent upon helping the employers to as great an extent
as they could possibly do and, therefore, this is the result. This infor-
mation is required by the Conciliation Officers so that by putting before
either party, as the Royal Commission on Labour says, aspects of the
other’s case which may have been overlooked or even by suggesting possible
means of compromise, they may be able to bring about a comproniise
a8 well as industrial peace, and this information must be at his disposal
to be used by him not only in order to bring about settlement in that
particular dispute but also a permanent settlement and harmonious rela-
tions as between employers and employed whenever such a need arises.
THat is why I am opposed to this amendment.

Lastly the whole of the Bill is, as we have said once before, opposed
to the interests of labour, and with this amendment it becomes much
worse; and the organised labour in this country—and even unorganised
labour—will have justifiable cause to condemn the Government, when
the opportunity comes, for having placed this Bill before the House and
for having used their opportunity to get this Bill through here as well as
in the other House; and when the proper occasion comes 1 will try to
move my amendment, although it does not go far enough, but in order
to lessen the mischief of this amendment that is sought to be passed now.

Mr. J. D. Boyle (Bombay: European)' Mr. President, when most
Honourable Members stand up to address the House, they usually say,
I notice, that they had no intention of intervening in the dehate at all
when the debate started . .

Prof. N. G. Ranga: 1 did not say that anyhow!

~ Mr. J. D. Boyle: No. Everv Member, so far, has expressed astonish-
ment at the attitude taken by the previous speaker. I did not intend
to take any part in this debate and I should like to add my sense of
astonishment at the attitude taken up by some Honourable Members who
have spoken so far. It was certainly not the intention behind this
amendment that the powers of Conciliation Officers should be whittled
down in any way; the intention is that they should be given a free hand
to make the best use of the information they can in the industry that is
concerned. But it is quite unfair to say that the only points on which
they will have to make an investigation immediately concern the pay-
ment of wages.- A new process which is quite a common thing in a mill
often involves alterations in the hours of employment or the time of
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employment; and it may be absolutely necessary for the Conciliation
Officet to realise in detail the workings of the several processes if he is to
make an award. We appreciate that if he ig to make an award that is
going to be acceptable to a'l parties, he has also got to explain as much
as he thinks necessary about that process to both parties. We appre-
ciate that he has even got to express and tell as much as is necessary
either to the Minister or to the appointing authority if the latter is to go
into that particular question, but we conceive there is no ground for his
making public, except to those interested in the dispute, the ppints which
arise in the course of his investigation as to the technical methods that
are being adopted in that mil . . .

Prof. N. @. Ranga: What does he gain by it?

Mr. J. D. Boyle: There is no question of what he is going to gain by
11 ’

Prof. N. G. Ranga: Then why are you afruid?

Mr. J. D. Boyle: There is no question of any one being afraid; the
officer may be a Government official or sometimes he may be a non-official ;
but in any case we are not prepared to say that he should disclose every-
thing to everybody. There should be no question of his having to reveal
anything to the press or to the. public on the various methods adopted
in the way of mill practice—we can see no reason why he shou'd feel
himstelf in a position to do so, and that is the point behind this amend-
ment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That the amendments made %;9 he Council of State in the Bill further to
:_metﬁl the Trade Disputes Act, 1929, for certain purposes, be taken into considera-
ion.

The motion was adopted.

Prof. N. G. Ranga: Sir, I move:

‘“That in clause 10 of the Bill, in sub-section ;
after the word ‘requests’ occurring in the t'hei(:'t;olin(e‘) &fe th:or;: po‘lizd ::::?:8'18%;
inserted.”’

In support of this 1 need ouly say that my amendment is completely
in harmony with what appears in sub-section (3) of section 12 of the
Bombay Trade Disputes Act of 1934. There also it is stated that if g
party to a trade dispute giving any information or producing any document
in a conalistion proceeding makes a request in writing to the conciliator
and so on. This is necessury in order to prevent any sort of dispute as to
whether or not any particular employer has asked a Conciliation officer
that a communication given to him should be treated as confidentia'. I
hope it will be accepted by Government. ,

Mr. President (The Honoursble Sir Abdur Rahim): Amendment
moved :
“That in clause 10 of the Bill, in sub-section (4§) of the proposed wection 18A,

after the word ‘requests’ occurring in the third line th¢ words ‘in writing' ho
inserted.”’
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Mr. N. M. Joshi: I rise to support this amendment. While support-
ing this amendment I would like to say that my Honourable friend, Mr.
Boyle, and that some new process may be invented by the employer and
thet the Conciliation Officer may disclose it to some other people .

The Honoursble Sir Muhammad Zatrullah Khan: That has nothing
to do with this amendmel‘t.
o

Mr. N. M. Joshi: May I point out to the Henourable Member ‘that
it is the privilege of a Member, when another Member criticises his
speech, to say in a very few words in reply to what that other Member
has said.

The Honourable Sir Muhammad Zafrullah Kh&n: Provided it is
relevant at that stage.

Mr. President (The Honourable Sir Abdur Rahim): If it is & question
of personal explanation it is another matter, but . . .

Mr. N. M. Joshi: The Honourable Member is unnecessarily impatient.
Mr. Bovle said that some new process may be invented and it may be
disclosed by the Conciliation Officer to some others. In that case the Bill
should have provided that the Conciliation Officer should not disclose any
information except for the settlement of the dispute.

Mr. President (The Honourable Sir Abdur Rahim): T must tell the
Honourable Member that he is really not relevant.

Mr. N. M. Joshi: T have finished. I have done my work.

Mr. President (The Honourable Sir Abdur Rahim): The qu.estim". is:

- “That in clanse 10 of the Bill, in sub-section (4) of the proposed section 18A,
after t;ihe word ‘requests’ occurring in the third line the words ‘in writing’ be
inserted.” ‘

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is

“That the amendmentst to clanse 10 as made by the Council of State, as further
smended by the Legislative Assembly, be agreed to.”

The motion was adopted.

THE DELHI JOINT WATER BOARD (AMENDMENT) BILL.

Sir Giria 8hankar Bajpai (Secretary. Department of Education, Health
and Lands): Sir, I beg to move:
. “That the Bill further to amend the Delhi Joint Water Board Act, 1926, be
taken into consideration.”
. I.n spite of the formidable list of amendments of which notice has been
rgcelved, I hope to be able to convince this House that this Bill is a
simple and necessarv measure. As Honourable Members are aware. there
are four local bodies within the urban area of Delhi.—the Old Delhi
Municipal Committee, the New Delhi Municipa! Committee, the Notified

+ For these amendments see pages 2584.85 of these Debates.
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Area and the Cantonment Board. The water supply for these four local
bodies is at the present moment under one centralised organisation.
Owing to the phenomenal increase in the population of the urban area of
Delhi—]I may mention in parenthesis that the population figure which
was to have been attained according to earlier estimates in 1955, has actually
been passed in 1934—owing to this phenomenal increase it became neces-
sary for the Government to review the question of the adequacy of tho
arrangements for the disposal of sewage. For that purpose a Committze
was appointed early in 1936, and as a result of the recommendations made
by that Committee, the Government of India have undertaken a compre-
hensive reconstruction of the sewage system at a cost which is estimnated
at Rs. 45 lakhs. The Committee recommended that when this system
was ready, its control and management shou'd vest in the same body as
the one which controls the supply and distribution of water, the main
reason being that water is the motive force of sewage operations, and
the other reason being that a unified control is likely to be more economieal
than separate arrangements for the two. We are implementing that
recommendation of the Sewage Committee. I may informm the House that
no portion of the capital expenditure on these works is being passed on
to any of the constituent local bodies. I may also. inform the House
that no change whatever in the respective representation of the different
local bodies on the Joint Water Board, hereafter to be the Joint Whater
and Sewage Board, is contemplated. The urgencv of the matter lies
in this, that we expect the works to be ready some time in June and they
must be functioning by the beginning of September. and we have to make
arrangements between now and then for the entertainment of the necessary
staff. That is al' T need say at tlis stage. I hope that the House will
now give us its support in order to ensure the ready passage of this Bill.

Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim): Motion ‘moved:

“That the Bill further to amend the Delhi Joint Water Board Act, 1926, be
taken into consideration.’’

Mr. M. Asaf All (Delhi: General): Mr. President. it is only once in
& blue moon that an occasion ever arises for the interests of Delhi to
be considered in this House. We have a saying which you, Sir, will
appreciate more than perhaps other Members of this House, and perhaps
the Honourable Member who has made this motion may also appreciate
it,—the saying is this: '
© “Nagqdrkhdne men tuti ki dwdz kon suntd hai.”

““Who will hear the songbird in the din of the drumbeater’s house.’

This is & House in which naturally matters of all-Tndia importance are
considered from day to day and the minds of the Members are concentrated
on questions which are certainly of vital importanee to large sections of-
the population. So, every time a question relating to Delhi comes up in
this House, vou see the condition of the House as vyou see it to dav. T
wonder if it has not already fallen below quorum. (An Honourable Mem-
ber: “Not yet.'") There is just a likelihood of its falling below quorum
before long. That is the index of the interest that this House takes in
matters relating to Delhi, and particularlv matters relating to OM Delhi
w}xich, unfortunately today, is in the position of a widowed mother whose
young daughter living next deor has all the advantages that her lover can
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bestow upon her and the poor widow has to sit in a wretehed comer in
o miserable plight. Nobody ever pays any attention to her, and if she
“lives in a hovel, that hovel gets worse and worse every day in every
possible respect. That is the state in which Old Delhi now finds itself.

So far ag this particular piece of legislation is concerned, I must remind
the House, thin as it is, that it is the latest of a series of piecemeal
legislation in which the Government have been indu'ging for some time.
Of course, it is never expected of the Government to take a longsighted
view of anything. Thev would like to have, perhaps, a Joint Water
Board in 1926, a Joint Electricity Authority sometime in 1988 or a little
later. A Sewage Committee would be appointed some time to look into
the adminisiration of the sewage work which was undertaken vears and
years ago ab a tremendous cost and which has proved to beé absolutely
insufficient today, and then the Government would come up before us

» without even publishing its report and tell us that the recommendation
of this committee is that the Government should tindertake another ex-
penditure of about 45 lakhs. (An Honourable Member: ‘“When did that
committee report?’’) It et some time and made a 1eport which was
never made public. We cannot possibly obtain it and in spite of definite
searches and researches in the Librarv, T could not find it there, because
I was told that it was a confidential report and it was not going to be
released to the public. In trying to implement the recommendations of
this committee, whose report has never reached the public, the Government
have come into this House without even taking into their confidence the
main constituent body, namely, the Delhi Municipal Committec as regards
the provisions of this Bill.

This Bill is going to affect the finances of the old Delhi Municipal
Committee. I cannot say how far the other constituent bodies are affected
but probably Government are going to shoulder their burdens. Represent-
ing as. I do not only the old Municipal Committee but also other local
bodies, 1 very strongly object to the procedure adopted by the Government
in bringing this Bill before this House without ever giving an oppontunity
to any of the constituent bodies to consider the provisions of the Bill. 1
agk you, Sir—is this fair? After all the various constituent hodies will
be affected vitally not in one but in many respects and yet not one of
them has ever been consulted as to what the Government are going to
do. This province has unfortunately no Legislature of its own. as vou
know, and this is the only Legislature which deals with this province. and
the interest which this Legislature takes in Delhi is obvious. Now. in the
face of these facts, I ask, is it fair that the Government should not give
an opportunity to the various local bodies concerned to consider the pro-
visions of any piece of legislation which mnust affect them sooner or later?
(An Honourable Member: ‘‘Has not the Delhi Municipality been con-
sulted?’) Tt has not been consulted as regards this Bill. The Dethi
Municipal Committee did not even know that this Bill was coming hefore
the Legislature. S

Mr. President (The Honourable Sir Abdur Rahim): Has the Honour-

able Member got any motion_for circulation ?

Mr. M. Asat Al: T have not given any such motion for the simple
reagon that T do not want to hold up the work, though such a motion
would have been perfectly justified. . T simply want to gel an assurance
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from the Government that in future they will not treat the various consti-
tuent bodies and the various local bodies of the Delhi Province in the
shabby way in which they have done this time. I do not wish to stand
in their way because I know this work has got to be carried out. But,
surely I am entitled to ask on behalf of my constiuents that Government
will not repeat this procedure and they will be a little less discourteous
than they have been so far.

Coming to the Bill itself, while I welcome the step that they propose
to take, I have to invite their attention to a serious lack of foresight
which they have shown even in drafting this Bill. They say that this
Bill is really intended to secure economy and they do not want any over-
lapping authorities. ‘They want the Joint Water. Board and the Joint
Sewage Board to be combined, so that the overhead charges may be re-
duced. Now, the question of electricity cannot possibly be divorced from:*
this organisation, if they want to reduce the overhead charges; and they
ought to have included it. Perhaps it is too late now to do so and I
hope that they will take an early opportunity of doing so, as quickly as
they can. I am absolutely certain that my friend on the oppostte Bench
who has moved this motion will agree with me that the cost of generating
electricity has got to be reduced if the cost of raising of water by the
Joint Water Board is to be reduced at all, because a very large volume of
clectricity is consumed by the Joint Water Board. Similarly, even in
the disposal of sewage, electricity will play a tremendous part. In faet,
if you refer to the Bill, you will find that they are making certain provi-
sions as regards the handing over of certain works which relate entirelv
to electricity. 1 do not see why they have not included the supply of
electricity in this Bill. - All these supplies, of electricity and of water,
and the disposal of sewage must come under one organisation and if
that is done, the overhead charges would certainlv be reduced considerably
and that would mean a very much needed relief to the poor consumer of
water and electricity in both the cities, old and new. Tt is really a tale of
two cities. A prosperous city like New Delhi can afford to pav as much
as they are paying, .but representing them also. as I do, T think thev
also demand a reduction of these charges. Some of these points have heen
referred to in the questions asked todav. The New Delhi people also
want a reduction of both water supply and electricity charges. If Gov-
ernment had put all the three factors under one organisation, they would
have reduced the charges tremendously all round but they have not done
.so. I should like to comment a little on that fact and tell the. House
why thev have not done so.

The Government sometime ago appointed a committee called the
Pitkeathly Committee which went into the question of the supply of elec-
tricitv. They examined a large number of witnesses, representing the
various hodies affected by their inquiry and although the old Delhi Munici-
pal Committee urged its point of view with all the emphasis that it
could possibly command, the Pitkeathly Committee totally ignored the
representations of the Delhi Municipal Committee. although the Delhi
Municipal Committee happens to be the representative of the largest
bulk of the consumers of electricity. The Committee came to their own
conclusions and their recommendations were conceived not so much in
the interests of the poor consumer but verv largely in the interests of the
present Delhi Electric Supply Co., who were strengthened by the support
of the industrialists of Nelhi and the Chamber of Commerce, while the
interests of the last named in the production of electricity.or the supply of

r
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electricity is nil. According to the recommendation of the Pitkeathly
Commnittee, a company has to be registered, a corporation has to be
created, not by legislation but in the ordinary way, and the directors
of this corporation will be in the proportion of one member from the Old
Delhi Municipal Committee, which is the representative of the largest
bulk of the consumers, and six others, two of whom have no interest
whatsoever except those of exploiters, viz., the Delhi Electric Supply
Company and the Chamber of Commerce. So, it is for the purposes of
bolstering up the dying and expiring claims of the Delhi Electric Supply
Company—an entirely European concern—that the Pitkeathly Committee
proposed to set up a body which the Government are bent upon aceepting
and which recommendation they are bent upon carrying out. I will take
this opportunity of entering my protest against the procedure adopted by
the Government in this respect and I once again on the floor of the House
repeat the demand of the Delhi Municipal Committee that their repre-
sentation on whatever body that may have to deal with the supply of
electricity should be under no circumstances less than forty per cent.
T do not mind the Government controlling this body with sixty per cent.
votes if they wish to so long as they are responsible for any excessive
expenditure, but the Delhi Municipal Committee must be fully repre-
sented, and when I say ‘‘fully represented’’ I mean its representation
should under no circumstances fall below forty per cent. This is the
reason why the Government have not thought it proper to combine the
management of the electric supply with the management of the water
supply and the disposal of the sewuge. They have separated electricity
from sewage and water supply. I should like the Honourable Member to
explain how he justifies this action. Probably he is going to sav that
the Government were thinking in connection with the eleetric supply more
of the business point of view than anything else.

Now, I should like to know what exactly is the purpose of the Gov-
ernment in creating this body, i.e., the Joint Water and Sewage Board,—
economy, or otherwise? If it is a question of economy, naturally this
organiaztion also should be looked into by business people and nobody
else. But who would be the best business people? Surely those whose
interests are affected by its activity. What are the interests of the Delhi
Municipal Committee? They are to reduce the overhead charges and the
charges of production and so on. If that is so, why should not the Delhi
Municipal Committee have a8 much representation on the electric supply
as it claims?

Personally, I think it is high time that the Government started
thinking of making sorne provision for the combination. if possible, of all
the urban local bodies in the province under a corporation. If there was
one comprehensive corporation dealing with the affairs of all the com-
mittees within the province, it would be much the best, but if by any
chance that is not possible immediately, well, surely some sort of advisory
council can be set up which may from time to time advise the Local
Government as regards its otherwise autocratic activities. It is a perfect
anomaly that the rest of the country today has some sort of representa-
tive (Government or other and that Delhi, the metropaolis, the Centre of
the Indian Government, has a wholly autocratic body and autoeratic in
this sense that oven the Honourable Members who sit there and who are
supposed to be in charge of the various Departments connected with
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Delhi have only just power enough to make certain recommendutions to
‘the Chief Commissioner and nothing more. I have yet to learn in what
way any of those Members who sit on the Treasury Benches are respon-
sible really for the administration of Delhi. They are like a post office,
.and nothing more. There are sometimes pomtless and sometimes pointed
recommendations which may or may not be accepted by the autocratic
satrap who administers the Province of Delhi as the Chief Commissioner.
I amn not suggesting that the present Chief Commissioner is less accept-
-able than the last one. The last one indulged in. all sorts of
pomposity . . . .

Mr. President (The Honourable Sir Abdur Rahim): I think the Hon-
wourable Member should confine himself to this Bill,

Mr. M. Asat Ali: Sir, these are some of our difficulties. Now, coming
to this particular Bill, T have given notice of certain amendments many
-of which were discussed bv me with the Honourable Member outside the
House. He has agreed to accept three of them and I am going to move
those three when the appropriate time comes, but there are two others
regarding which T should like some explanation from the Honourab'e
Member. The very first one relates to clause 11.

_ Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member need not deal with that now. ¢

Mr. M. Asaf Ali: T mean, Sir, ttat if T bave an explanation from the
Honourable Member, T mav not perhaps have anv need to move it. In
paragraph 11 the Bill says:

“‘Provided further that, if the Central Government, in consequence of the ex-
‘tension of the urban area of the city of Delhi, requires the Board to make addi-
tional provision for the supply of water in bulk at any place, the Board shall be
‘bound to make such provision.” . i

My difficulty is this. As I read this provision, it appears to me that if
‘the New Delhi Municipal Committee undertake an extension of urban
area, say, to the Factories Area South of Safdarjung, or if the Improve-
ment Trust extends the urban area in one or other direction and this exten-
‘gion means a tremendous amount of expenditure, it is the Old Delhi
Municipal Committee which naturally has to bear the burden of this
expense. I urge that the Old Delhi Municipal Committee should not
‘have to shoulder the burden of commitments by other bodies. My point
‘is this. Today we are under the Joint Water Board Act. That Boaxd
cannot possibly charge us more than three annas per thousand gallons. If
the expenditure of the Joint Water Board exceeds the limits which may
‘be justifiable, by including this proviso you may be pointing the door to
other bodies to insist upon the extension of water supply by the Joint
"Water Board, in which case the expenditure of the Joint Water Board
is bound to rise. Why should the Delhi Municipal Commit-
tee—we will assume that it is not extending—bear -this
‘burden? Ordinarily we expect that the price which the Joint Water
Board is’charging us today will be reduced by the step which the Govern-
‘ment now propose to take. We want to take the fullest advantage. The
whole difficulty is this. Today we are paying something like a little under
five lukhs to the Joint Water Boad for the price of water. We pay at
‘three annas per thousand gallons and although we are selling this water

E Y
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at five annas per thousand gallons, even then we are faced with a loss of
some lakhs within the next two years, because naturally a tremendous
amount of water is consumed for mnunicipal gardens, roads, public water
supply, flushing drains and all the rest of it. The result is that we are
faced with a loss. We do not want this situation to become worse by this:
proviso. I should like the Honourable Member to explain the situation.
Tf it is satisfactory, I may not move the relevant amendment.

There is one other point. I should like the Honourable Member to
make a statement which may justify me in not moving some of the other
amendments which have not been accepted by him so far and that is with
regard to section 14-B where it says: . .

“All establishment charges, inclading all expenditure upon répsirs and” msinten-
ance not debitable to the fm embliahosd under?gticm 8."'po e 1

Under the Act these very charges are calculated under section 12. So,

. it appears that the establishment charges, etc., mentioned in section 12
and those mentioned in section 14-B will mean calculating these charges:
twice over again and, therefore, something has got to be done to save the-
situation. If the natural interpretation, as the Honourable Member as-
sured me outside, is that they will not be calculated twice over again, let
him make a statement and 1 will not move these amendments. That is
ull T have got to say oh the subject at the present moment.

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan:
Rural): Sir, it may appear rather strange that one who comes from far
South, namelv, Madras, should intervene in n debate which seems to be
more or less a family concern betweep 8ir Girjs Shankar Bajpai and Mr.
Asaf Ali. Still not only have we to come to live here for three months in:
the year, but the country as a whole has to pay for the big bill which
Delhi city costs us. I want to point out to the House that this Bill might
surreptitiously be adding to the burden which the people of India have to
bear on account of this city. Before I do so, T wish to make a prelimi-
nary remark. I strongly object to the method which the Government
are adopting in pushing forward an amending Bill with so many clauses
without reference to a Select Committee. You wure aware, Sir, that it
is very difficult to find out whether the sections in the old Act and the
new amendments are consistent, whether any further amendments are
not required and so on. If this is a Bill with a single clause or a few claus-
es, then it might go through all the stages directly and become law.
But when a Bill of this dimension, with 16 or 17 clauses, is brought before-
the House, it is the duty of tn: Government to refer the Bill to the
Select Committee. It was our intention to refer the Bill to the Select
Committee, but in view of the shortness of the time at our disposal during
this Session and in view of the desirability that was pointed out to us of
having this Board constituted as soon as possible, we did not press our
amendment.

Still I want to show that by this Bill the Government of India are-
transferring large properties which are to be found under Division IT in
the Schedule to the new Board which has to control this water supply
and sewage in the_city. When similar properties were transferred to this
Board on account of water supply, provision was made in section 10 to-
debit.the capital cost of these works to this Board and to recover the-
interest ‘cn capital by periodic instalments. There is no such provision
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:ab all now. I want to know what is to happen to the properties which
.are being transferred to the Sewage Board. Let it be transferred from
the capitul accounts of the Government of India to the capital accounts
-of the Sewage Board. There is8 no provision. Therefore, I assume that
these works will remain in the capital account of the Government of
Inida, and the Sewage Boards will have no liability either for the interest
cor for capital. I do not see how that is a fair proposition. My Honour-
able friend, Mr. Asaf Ali, may say that by such transfer, the cost of
sewage disposal might increase. The Delhi municipality might have to
pay more. But if it gaine at all, it gains only at the expense of the
people of India. Why should not the people of Delhi- or the people
of India know exactly what is the cost of the disposal of the sewage in
the city? We would know the proper cost only when all the capital works
are transferred to the new  Boards and then it is recovered—with both
interest and capital—in periodic instalments, as in the case of the water
supply works. It may be that this Assembly and the Government might
have to give a greater grant for that purpose. We should at any rate
know the actual cost. Now, this is a hidden subsidy to which I strongly
-object. Government should not come before this House and ask us to
give not only grants and open subsidies but also to pass amending Bills
with hidden subsidies. This is nothing else. I should like to know what
is the total capital cost of the works which are being transferred by this
Bill. T would not be surprised if it runs up to lakhs of rupees. Therefore,
the Government in justice to the people of India should transfer all the
cost to the new Sewage Board and arrange as in section 10 of the original
Act to recover it from this Joint Water Board in 40 or 50 years. If by
that process the cost is increased, by all means let them come before us
with a demand for additional grant. Then we shall be able to deal with
the question on its merits. As it i8 now, we are at the end of our Session
and an amending Bill is brought forward by which lakhs and lakhs of rupees
ere being transferred without any proper accounting. This is a matter in
which all the Members of the Assembly ought to take some interest and
they must demand a proper explanation from the Government for this
‘purpose. -

There are also many other amendments to this Bill which a Select
Committee could have considered and which would have been necessary.
As it is, I am afraid my Honourable friend will have to bring a new
amending Bill to rectify the errors of drafting and other mistakes which
are there now. I may point out one thing. He is amending section 8 of
the old Act by changing one fund into funds. But he forgot all about
this amendment in relation to the fund mentioned in clause 12. Similarly
even in his new Bill we find ‘‘the fund” being retained without any
change. Tf he prefers to have mistakes it is a matter for him to worry
ahout and not for me. But the major point I have referred to is that the
.cost of the capital works ought to be transferred to the new Sewage
Bourd, the proper cost of sewage disposal should be calculated according
to proper and legitimate accounting, and if necessary, they should ask for
a bigger grant. Unless he does this, I am afraid he is taking advantage
of legislation to throw dust in the eyes of the people of India and making
them bear a greater burden for this city which has already cost such a
great deal.

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-
Muhammadan Rural): 8ir, during the last four years we have had no
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opportunity of discussing matters relating to Delhi. Fromn the Stute-
ment of objects and Reasons of this Bill we do not find that the Bill can
give us entire satisfaction with regard to the object which it wants to
achieve. The extensive area from Timarpur to the Kutab wants a good
deal of municipal work without which the whole town of Delhi cannot be:
really healthy and worthy of being the capital of India. Government
spent a few crores over the Cvil Lines but they had practically to aban-
don it and those who live in New Delhi can feel the deliberate negligence
on the part of Government with regard to the improvement of Delhi pro-
per. Old Delhi has been neglected and today we find a glaring contrast
between New and Old Delhi. N

Sir, we find a proposal for a Joint Water Board for water supply and
sewage in this Bill. I welcome this; but, as pointed out both by Mr.
Asaf Ali and Mr. S8anthanam, no one knows what would be the expense.
The Delhi Municipality will have to spend more than what they have
been spending now, and the whole expenses may rise to a certain
enormous amount which will have to be borne by the whole country.
Therefore, the author of the Bill should have reallv given more time ‘to
this House to examine this Bill in greater detail with regard to the ques-
tion of expenses.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member can continue his speech after lunch.

. 'I]‘(he Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assempled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Amarendra Nath Ohattopadhyaya: Sir, Yhe Preamble says:

‘“Whereas it is expedient to provide for the maintenance of the works established
to dispose of sewage in bulk for the urban area of the City of Delhi and to improve
the provisions relating to the supply of drinking watet in bulk . . . .”

8ir, the Preamble is really tempting.

[At this stage, Mr. Deputy President (Mr. Akhil Chandra Datta)
vacated the Chair which was then occupied by Mr. 8. Satyamurti (one
of the Panel of Chairmen.)]

Those who live in Old Delhi know how they meet with dirty streets,
and how much necessary it is for an efficient municipality to clear the
town of all this dirt. Also the condition of water supply in Old Delhi or
rather proper Delhi differs from that of New Delhi. Those who stay
there during the summer season feel the scarcity of water, and really, if
the Joint Board is formed for the purpose and object set out in the pre-
amble, there is no doubt that Old Delhi will improve much, and the Bill
which has been hurriedly drafted and brought before the House, will be
really useful to a large extent. It is unfortunate that those who come for
8 change from Bengal suffering from malaria should go back from Delhi
‘with worse malaria parasites. It is a slur on this Imperial City that it
is infested with malaria, and if a Joint Water Board is established, we
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hope that this malaria will die out. It is not for me at this moment to
go into the different clauses of this Bill as I understand that, although
there are difficulties in agreeing to all the clauses, yet the Bill as a whole
will have to be supported with certaln agreed amendments, as every one
present here wants the improvement of Delhi. With these words, I
support this Bill.

Sir Girja Shankar Bajpai: My Honourable friend, Mr. Asaf Ali, began
his speech with two mataphors. In the first metaphor he compared him-
solf to the slow warbling parrot whose sweet voice cannot be heard in the
din of an up-roarious House. 1 think my Honourable friend will agree that
today there was no up-roarious House, and certainly the vigour with which
he spoke, and the attention with which he was listened to, give a negation,
if I may say so, to the appropriateness of that metaphor as applied to his
particular case. The second metaphor was connected with the reproach
to the Government of India for having abandoned the old widow of Delhi
for her fair and winsome daughter. I do not propose here to explore the
implications, moral and otherwise, of that particular metaphor. But I
may say it is a compliment to the Government of India that they have the
human quality of appreciating fairness and winsomeness when they find
them, and, in any case, that particular reproach no longer holds good
because, as my Honourable friend is aware, the Government of India have
established an Improvement Trust, the main function of which is going
to be, in so far as it is possible, to make this old dame beautiful and at
any rate to restore to her the quali.y of cleanliness.

Having said that much with regard to the two metaphors, 1 shall pass
on to the serious part of his attack on the-Government of India. The first
attack, Sir, was as regards our failure to take a long-range view of the
needs of Delhi. He based it on the failure of the Government of India to
bring under one united body the control not only of water and sewage,
but also the control of the central electricity ageney which we propose to
set up for the generation and distribution of clectricity. Also with regard
to that it is not correct that the Government of India did not examine the
possibility of a unified control of all these three activities. If 1 may read
out to the House the observations on this point of the DPitkeathly Com-
mittee, which the Government of India specifically set up to go into the
question of the creation of a central agency for the generation and distribu-
tion of electricity, this is what they have to say on this particular point:

“‘Suggestions have been made that the management of Delhi Electricity supply
might be entrusted to a joint board which would control water and sewage adminis-
tration also. We do not favour any such composite control. An association of this
sort is justifiable only where there is substantial connection or similarly hetween
the subjects of administration thus brought together. The connection between water
and sewage is obvious, but the problems of electricity administration on the technical
side arc totally different and the relation between electric supply and its two proposed
associates is really only that of buyer and seller. We can understand how a recom.
mendation of this sort arose. Delhi is a small area and the rate payers are concerned
with the supply of amenities under all three heads. But something more than this
is required before a common management should be imposed.”

Then they go on to refer to the fact that the electricity agency is some-
thing entirely separate, needing technical knowledge and so onm and so
forth, and that is why the two should not be amalgamated. So, in this
particular case, our omission to include a provision for the generation and
supply of electricity being merged is due not to u lack of foresight, but to
the careful consideration of the recommendations of an ad hoc committee
which went into the point fairly carefully.

«
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T pass on to what my Honourable friend had to say on the subject of the
defective procedure followed—I think he used the words ‘‘the discourteous
procedure’’—in bringing this Bill without giving the local bodies concerned
an opportunity of commenting upon its provisions. As regards that I
would like to point out that, in so far as two of the main provisions of this
Bill are concerned, namely, the one in clause 11, which throws certain
obligations on the Joint Water Board as regards fresh capltal expenditure
for the provision of pumping stations, and also the one in clause 13 of
the Bill which relates to the distribution of the cost of the suggested
operations amongst the constituent bodies, on both these at one stage or
another the proposals of the Government of India have been before the
local bodies. At the same time, I will concede that the Bill ‘as drafted
has not been referred to the local bodies which he has in mind. .And the
reason why such reference has not been made was the urgency of pushing
on with this matter. But I would say that speaking generallv I concede
that when leglslatlon affecting Delhi, especially the local bodies of Delhi,
is to be introduced in this House, before it is proceeded with, the local
bodies concerned should have an opportunity of considering it. And, for
the future, at any rate as far as I am concerned, T shall do my best to see
that that particular requirement wherever possible is complied with.

Now, I eome on to another point, which my Honourablc¢ friend made—
a preliminary but substantial point as regards the provision which is heing
wade in this Bill for electric plant. The fact of the matter is that what
we are including in these sewage works is just enough machinery for the
purpose of working the plant; the electric current is to be obtained from
an outside generating station, which at the present moment, is controlled
bv the New Delhi Municipal Committee, and which. when the Central
Electricity Board is set up, will be controlled by that bodv; so that there
is no duplication of the provision for the generation and supply of electri-
city as between this organisation and the central electricitv organization
which will be set up for the generation of electricity.

My Honourable friend had much to say on the subject of the Govern-
ment of India’s failure to consider the claims of the Old Delhi Municipal
Committee to representation on the central electricity authority which
the Government of India propose to set up. He said that it is only once
in a way that legislation affecting old Delhi comes up before this House,
that this particular occasion was one of those rare occasions and, therefore,
he ought to bring up the question of the representation of Old Delhi Muni-
cipal Committee on this central electricity authority. T do not think I
would be quite relevant in pursuing that point because the scope of this
Bill does not include provision for representation on the central electrigity
asuthority. If another opportunity occurs, T think, T shall be able to satis-
fy the House that we did all that lav in our power to satisfy the old Delhi
Municipal Committee on any equitable or rational basis, and that. perhaps,
they have, in a spirit of pique, taken the line that they will not accept
the representation that we have offered to them

Mr. M. Asat Ali: One-seventh!

Sir Girja 8hankar Bajpal: We stand for co-operation with every local
body, and if the Old Delhi Municipal Committee will only make some
gesture for an adjustment of this outstanding difference, which T regret
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#s much as my Honourable friend does, if they will make any gesture with
regard to this, and if it is of a satisfactory character, we shall be the
very first to come forward and meet them as far as we can. . . . .

Mr. M. Asaf Ali: What gesture do you want?

8ir Girja Shankar Bajpai: I think it is for my friend and for his
constituency the Old Delhi Municipality to make a gesture and come
forward with a suggestion of thewr own. .o

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muhamma-
-dan Rural): May he sweetly warble again?

Sir Girja Shankar Bajpai: That is in the hands of the Chairman as to
whether the rules permit of a second warbling.

Then, I shall pass on to the comments of detail which my Honourable
friend made with regard to clauses 11 and 12 and 14 of the Bill. Now,
let me take clause 11 first. I should first like to explain the origin of this
particular clause. The position is that the Joint Water Board may of
its own initiative undertake certain works. I may say for the information
.of the House that we are not concerned at this stage with the scheme of
distribution at all, but merely with the provision of fresh pumping plant.
At present the Joint Water Board may undertake new works or it may not
‘undertake new works. There is no pc #er to compel the Board to undertake
‘new works, even if the extension of the growth of the population, whether
in the new or the old Delhi Municipal area, may render this necessary.
And, it so happens, that the difficulty of this existing legislation came up
in connection with something in which the Old Delhi Municipal Commuittee
are interested, namely, the area which is known as thp Western Extension.
S8o. when we decided to undertake amendment of the present Act, we
said we shall close this loophole and provide that the Joint Water Board,
when there is a real cause for it, shall be required and shall be under an
obligation to undertake this kind of work. That is the reason why this
provision has been put in.

Then my Honourable friend said ‘‘Yes; but this is going to add inordi-
nately and in an entirely indeterminate manner to the liabilities of the
‘Old Delhi Municipal Committee”. So far as that is concerned, I would
invite the attention of the House to section 12 of the existing Act. . . . .

Mr. M. Asat Ali: May I just for the sake of explanation say a word?
What I intended really the Honourable Member to explain was quite
another thing. I feel that any expenditure incurred by the Joint Water
Board in connection with any other body will affect the issue price of the
water which we are purchasing from the Joint Water Board. -I do not
want that price to be affected by any legislation. -

Sir @Girja Shankar Bajpal: I was coming to that point. My Honour-
able friend is obviously referring to the price that may be charged per
unit of thousand gallons. My answer to that is that, in so far as the
upper limit is concerned, it is already fixed by section 12 of the Acs which
8aYS:

“Provided that the Delhi Municipal Committee shall be required to pay in

respect of water supplied to it at the rate of 3 annas per thousand gallons or the
actnal cost. whichever is less.”
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We are suggesting no modification of sub-section (1) of section 12 at
all, so that, in so far as the upper limit of the charge is concerned my
Honourable friend’s constituent bodies will be no worse off than before. . .

Mr. M. Asat Ali: But we are talking of the lower level.

8ir Girja Shankar Bajpai: The only possibility that my, Honourable
friend has in mind is a further reduction in the price of water. It is.
impossible for anybody to say, at this stage, as to what the effect of a
scheme of expansion in the future on production costs will be. If
the capital cost is not high, and the water pumped or deli-
vered to local bodies is large, then, according to the ordinary “arithmetical
rule, the denominator being larger than the numerator, the quotient will
be small, there will be economy, and the benefit of the economy will be
passed on to the Old Delhi Municipal Committee. But, on the other
bhand the other thing may happen—I1 am not prepared to say that it will
not. But what I want my Honourable friend to appreciate is that in that
case the whole charge, as section 12 provides, will Dbe distributed
amongst all local bodies, so that, whereas it may so happen that, if an
extension takes place in New Delhi which has the effect of slightly reduc-
ing the economy which my Honourable friend otherwise expects, equally
there is the possibilitv that something that may be undertaken on account
of Old Delhi throws a responsibilitv for the resulting charge on the other
local bodies, namely, New Delhi, and so on. In other words, the prineiple:
of calculation is that of co-operative sharing and I do not think that we
should go and disturb that at this juncture.

Then my Honourable friend referred to the provision which is being
made by us in section 14B (2) (a), as regards the calculation of -establish-
ment charges. Now, if my Honourable friend will look at the Act and
also at the Bill, he. will find that there are two separate headings—one
heading which deals with the supply of water and the demand therefor,
and the other heading which deals with the disposal of sewage and the
demand therefor. Under each section there is a provision for the sharing,
the division of establishment charges. We have consulted our legal ad-
visers and their opinion is that the Act as amended certainly will not be
construed so as to permit of a double calculation of establishment charges
under the two heads. In any case the intentien of Government is ab-
solutely clear and inequivocal in that respect. We want only that part
of the establishment charges to come under section 12, which relates to
water-supplv and that portion of .the establishment charges which will
come under section 14-B (2) which relates to the disposal of sewage. T
hope that in view of the explanation which I have given in regard to clauses
11 and 14-B (2) my Honourable friend will be satisfied and there will be
no necessity for him to move the relevant amendments that stand in his
name.

Having dealt as best as I could with the points raised by my Honour-
able friend Mr. Asaf Ali, I shall pass on to one or two observations which
fell froom my Honourable friend, Mr. Santhanam. The first was his pro-
test against non-reference 4o a Select Committee. The explanation of
that Has already been given by me, though in another connection. It was
merely the urgency of the thing which led us to propose this procedure.
Otherwise, we might certainly have considered the question of reference
to a Belect Committee. I entirely agree with him on general grounds
that where any complicated amendments are involved the procedure of
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Select Committee is preferable. Then he went on to talk about transfer-
ring large properties without any provision for the repayment of cost. The
explanation of that is quite simple. We were faced with the situation
that the population of this city had outgrown completely the capacity
of the existing sewage system to bear the extra load, and the local bodies
said, ““We have no resources, we are not in a position to give money’’.
The choice lay between throwing this responsibility upon the Joint Water
Board which would have involved a raising of the cost of water, or assum-
ing the responsibility partly ourselves and placing it partly upon the Im-
provement Trust which we hope in due course will be remunerative. The
latter is the course which we have followed. I do not know that it is
necessary for me to go into any other points. T think I have dealt with
all the major points.

Mr. Chairman (Mr. S. Satyamurti): Th qu~=stion is:
“That the Bill further to amend the Delhi Joint Water Board Act, 1926, be '

taken into consideration.’’

The motion was adopted.
Clauses 2 to 10 were added to the Bill.

Mr. Chairman (Mr. S. Satyamurti): Clause 11.

Mr. M. Asaf Ali: | feel rather hesitant to move this motion, although
I must say that the explanation which :my Honourable friend Sir Girja
Shankar Bajpai has offered is not at all satisfactory. 1 should like to give
him another chance to explain his position a little further, and that is why
I should like to say n few words on this clause. The motion which I really
intended to make was intended to modify the provision by adding these
words:

“‘but no constituent body or authority other than the constituent body or authority
which undertakes such extension shall be liable for any additional contribution re-
sulting from compliance by the Board with this provision.”

My object was to make it perfectly clear that if any extension is under-
taken by any local body or authority—when I say authority I really mean
the Improvement Trust, because that happens to be the only other authority
besides the constituent bodies—if any other authority or constituent body
undertakes any extensjon the expenditure incurred by the Joint Water Board
on account of such extension should not entail any addition to the cost
of issue price of water as far as the other constituent bodies are concerned.
That was my objeet. The position is this. Supposing New Delhi today
undertakes u big extension south of Safdarjang which entails an expenditure .
of say about 10 lakhs of rupees which may be borrowed by the Joint Water
Board under section 68 of the Act. The interest charges naturally would have
to be calculated while the Joint Water Board is trying to determine the
issue price of water not only to New Delhi but to all the other constituent
bodies, which would mean that Old Delhi and the other constituent bodies
would not get the benefit of the steps which the Government are now taking
for the purpose of effecting economies. Today we are paying three annas-
per 1,000 gallons. We expect under the present Act as amended that the
cost will go down. Supposing it gces down to two annas, it means a tre-
mendous relief to Old Delhi. But if the issue price is going to be affected
by the extension undertaken either by New Delhi or by the Improvement
Trust, then we shall have, instead of paying two annas, to pay three annas
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or perhaps a little less, but certainly more than two annas, and this addi-
tional cost will be shouldered by us because the extension has been under-
taken not by us but by some other constituent body. I have no doubt that
the co-operative basis is very good, I am not disputing that for a single
second, but.the point is that if lerge extensions are undertaken by any
-constituent body the consequences should be confined only to that constitu-
-ent body and not to the others. Supposing we undertake a big extension in
Old Delhi we are prepared to shoulder the burden. Similarly, New Delhi
should be prepared to shoulder the burden, and similarly the Improvement
‘Trust should be prepared to shoulder the burden as the burden falls. That
was the object of this motion. In order to give my Honourable friend &
further opportunity to explain the position T move this motion And if I am
satisfied with it, I shall certainly withdraw it. '

Sir, T move:

“That in clause 11 of the Bill, in the proposed proviso to section 11, after the
words ‘to make such provision’ the following be added :

‘but no constituent body or authority other than the constituent body or
authority which undertakes such extension shall be liable for any addi-
tional contribution resulting from compliance by the Board with this

PR

provision’. .
Mr. Chairman (Mr. 8. Satyamurti): Amendment moved:

:‘That in clause 11 of the Bill, in the proposed proviso to section 11, after the
‘words ‘to make such provision’ the following be added :

‘but no constituent body or authority other than the constituent body _or
authority which undertakes such extension shall be liable for any addi-
tional contribution resulting from compliance by the Board with this

DY)

provision’.

Mr. B. Das (Orissa Division: Non-Muhammadan): 1 have a great deal

:of sympathy with the amendment which my Honourable friend, Mr. Asaf
Ali, has moved. At the time when the previous Bill was passed—it was
moved by Sir Bhupendra Nath Mitra who was the Member for Industries
and Labour,—and we thought then that the Government of India being
‘in possession of the New Delhi Capital, they were willing to spend more
‘money on the Joint Water Board and would not put any additional burden
on the Old Delhi Municipal Committee. But the way in which my Honour-
able friend, Sir Girja hankar Bajpai, spoke or hit out old Delhi, makes me
feel that, although he is in charge of the department of local self-govern-
ment, his idea of the administration of local self-government department is
‘the co-operation of an elected body like the BPelhi Municipal Committee
and a non-elected body like the New Delhi Municipal Committee. It is
in the fitness of things that the Government of India should bear all the
losses and incur all the expenses that are required by the New Delhi Muni-
-cipal Committee and the Tmprovement Trust, whereas the Old Delhi
Municipal Committee will have to pay further sums as ite share
of burden. Old Delhi is occupied by the poorest class of people
who do not get the same amount of water supply as the Members of the
" ‘Executive Council of the Government of India or my friend, Bir, Girjs
Shankar Bajpai, who grows beautiful roses in his house in Dupleix Road.
“‘When Mahatma Gandhi visited Delhi eight years ago in connection with the
Gandhi-Irwin Pact, he saw the bungalows of the Secretaries and Executive
‘Council Members and observed that he does not want to see these gardens

3 .M.
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and big buildings for the officials of the Government of India. He wanted
small tenements for- millions and millions of poor people who are living in:
congested localities.

When this matter was brought up by the late Sir B. N. Mitrs the then:
Industries Memnber, this House did not raise a discussion, because it was.
understood that all expenses would be borne by the Government of India,
but now the Secretary for Education has stated that he wants co-operation.
of all these bodies.. What sort of co-operation does he want? The old
proverb says that there is always darkness under the lamp. It is not an
electric lamp but a wick lamp. We who come from rural constituencies:
find that Delhi has a Deputy Commissioner. as the Chairman of the Muni--
cipality and therefore my friend, Sir G. S. Bajpai, can afford not to vonsult
the municipality in an important measure like this. He will find that Sir
B. N. Mitra, although he introduced a measure like this, had to consult
the Delhi Municipality at the time to find out their views and today we
learn from the speech of my friend, Mr. Asaf Ali, that the Delhi Municipality
was not consulted on this occasion at all and that is the conception of local’
self-government that my Honourable friend has. This i8 the example he:
sets forth for the rest of India. I do not want this type of co-operation:
by which Government forces the Deputy Commissioner to be in charge of’
Delhi Municipality and the Secretary for Education finances all the respon-
sibilities and irresponsibilities of the various constituents. Sir, you were
a member of the Public Accounts Committee and we all know that the.
Government of India at one stroke wro e off 110 lakhs from capital expendi-
ture when a certain properts was handed over to the New .Delhi Muniei--
pality. The Finance Member often says that there is no money but when
it suits the comforts and conveniences of the official class such as the.
Horticultural Department or the beautifully illuminated streets of New
Delhi, 110 lakhs has to be written off in a capital expenditure of 171 lakhs.
and they allow the New Delhi Capital Committee to bear only a capital.
burden of Rs. 60 lakhs. My friend, Mr. Asaf Ali’s contention is that he
wants facilities for old Delhi, which contains nearly five lakhs of people. I
take it that my Honourable friend. Sir Girja Shankar, occasionallv goes to-
Old Delhi. 1In the old days he used to go to see his friend, Sir Tej Bahadur-
Bapru, in Delhi, not far from Chauri Bazar. If the Government gives
relief it should be pro rata. The relief should not be a contribution of one

lakh of rupees for residents of New Delhi, while Old Delhi gets very little-
contribution. '

One can hardly object to any co-ordination of policy when problems of
water supply and drainage are concerned. I have applied my mind to this
Bill. T think this is not for the advantage of the people of Old Delhi. This.
ig all for exploration of new roads and new towns for the overflow. popula-
tion of New Delhi and those who migrate from outside Delhi but we must
strongly resent it if the citizens of Old Delhi will be further taxed either
in the shape of enhancement of water rates or the enhancement of muni-
cipal rates, so that the people living in New Delhi may have better houses
and better sewage. I do hope that my friend, Mr. Asaf Ali, will*not accept
light-heartedly the explanation of Sir Girja Shankar Bajpai and that he will:
press his amendment and I also hope that my friend will be fair and accept.
the amendment which has been moved.

Sir Girja Shankar Bajpai: If T may first doal with what fell from my
Honourable friend, Mr. B. Das, I think he was not in the House when
the earlier part of the discussion took place. (Mr. B. Das: ‘T was here™’.).
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Then, I submit that much of what he has said has no relevance to the point
which we are discussing now. He talked about the woes of Old Delhi.
I was undoubtedly a little light hearted in dealing with my friend, Mr. Asaf
Ali’s preliminary remarks, but I also took care to point out that the Delhi
Improvement Trust has been set up primarily for the business of clearing
up these congested areas regarding whish my Honourable friend was indig-
nant and rightly indignant. 8o, I do not think that we need drag that into
the discussion. The whole question before the House at the moment is
a8 to whether this important proviso enhances in any way the financial
responsibility of Old Delhi for any expansion that may take place hereafter.
‘That is the whole point—nothing more and nothing less. As regards that,
even at the risk of tiring the House, I ehall read out the relevzgt provision
in the Act:

‘‘Each constitueni body shall pay for the water supplied to it the actual cost of
.supplying such water at a rate in respect of each thousand gallons of water supplied
(hereinafter referred to as the final issue rate) calculated in the manner prescribed
in this section,

Provided that the Delhi Municipal Committee shall be required to pay, in respect
-of each financial year, for the actual water supplied to it or for one thousand, four
hundred and sixty million gallons of water, whichever amount is greater, at the
final issue rate or at the rate of three annas per thousand gallons, whichever is less."

The point, therefore, is this. In so flar as the old Delhi Municipal Com-
ittee is concerned, no matter what the effect of these expansions upon
the calculation of the cost of water, they are absolutely protected against
any increase over the figure of three annas. And you will observe further
on that:

‘‘any amount by which the price at the final issue rate of the supply actually taken
by the Committee exceeds the sum so payable by the Committee shall be payable to
the Board by the Governor General in Council.” :

That is the position. What my Honourable friend seems to be after is
that he should be guaranteed some kind of a reduction in the actual selling
price. 1 do not honestly see how the amendment which he has in view is
going necessarily or definitely to achieve that object. And further, ‘Sir, 1
would like to draw your attention to the fact that the Joint Water Board
will have as many as four representatives of the Old Delhi Municipal Com-
mittee on it. What we can with reason expect is that that Board, when
‘s particular scheme comes before it, will see to it that the interests of
-Old Delhi—as regards any increase over three annas, that is really im-
possible under the Statute—in the direction of the reduction of cost will
be properly looked after. I do hope my Honourable friend will be a little
reasonable. I do not think myself that Old Delhi has any need or occasion
‘to fear that its liability is going to be in any way increased; equally T think,
with good management and a spirit of co-operation between all, there mnay
be a reduction.

Mr. Ohairman (Mr. 8. Satysmurti): The question is:
“That in clause 11 of the Bill, in the proposed proviso to section 11, after the
words ‘to make such provision’ the following be added :
‘but no comstituent hody or authority other than the constituent body or autho-
rity which undertakes such extension shall be liable for any additional
contribution resulting from compliance by the Board with this provision'.*

The motion was negatived.
Clauses 11 and 12 were added to the Bill.

Mrx. Ohairman (Mr. 8. Satyamurti): Clanse 18.
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Mr. M. Asaf Ali: Sir, I move:

“That in clause 13 of the Bill, for the proviso to sub-section (I) of the proposed
section 14A, the following be substituted :

‘Provided that no constituent body by which sewage is delivered may execute
any major work calculated to increase the normal discharge of sewage
without the concurrence of the Board’.”

8ir, I do not think I need tuke any time of the House over this amend-
‘ment, because I understand the Government ane prepared to acecept it.

8ir Girja S8hankar Bajpai: Sir, I accept the amendment.

Mr. Chairman (Mr. S. Satyamurti): There is no question of the Honour-
able Member ‘‘accepting’’ the amendment; it is only the House that can

accept it. Government can only say, ‘‘we agree to the amendment’’, but
it is the House which can accept # or not.

8ir Girja Shankar Bajpai: I appreciate that, Sir.

Mr. Chairman (Mr. S. Satyamurti): The question is:

“That in clause 13 of the Bill, for the proviso to sub-section (I) of the proposed
.section 144, the following be substituted :

‘Provided that no constituent body by which sewage is delivered may execute
any major work calculated to increase the normal discharge of sewage
without the concurrence of the Board’.”

The motion was adopted.

Mr. M. Asaf Ali: Sir, 1 move:

“That in clause 13 of the Bill, before the commencement of sub-section (I) of

the proposed section 14B, the words ‘Subject to the provisions of section 15 of the
-said Act’, be added.”

I do not propose to make u speech. This again is an agreed amendment.
Mr. Ohairman (Mr. S. Satyamurti): Amendment moved:

“That in clause 13 of the Bill, before the commencement of sub-section (1) of
‘the proposed section 14B, the words ‘Subject to the provisions of section 15 of the
said Act’, be added.”

>
8ir Girja Shankar Bajpai: Sir, before you put the question, may I point
«oub one little matter for your consideration? My Honourable friend says
‘“‘of the said Act’’. I submit that those words are unnecessary, because Lhe
said Act is the Act we are amending at the present moment.

Mr. M. Asat Ali: Then my amendment can end up with the words
“‘gection 15"

Mr. Chairman (Mr. S. Satyamurti): The question is:

“That in clause 13 of the Bill, before the commencement of sub-section (/) of the
proposed section 14B, the words ‘Subject to the provisions of section 15, be added.”

The motion was adopted.
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Mr. Ohairman (Mr. 8. Satyamurti): The question is:

“That clause 13, as amended, stand part of the Bill."”
The motion was adopted.

Clause 13, as amended, was added to the Bill.
Clauses 14 to 18 were added to the Bill.

Clause 1 was added to the Bill.

The Tit}e and the Preamble were added to the Bill.

8ir @irja Shankar Bajpai: Sir, I move:
“That the Bill, as amended, be passed.”’

N

Mr. M. Asat Ali: Sir, it is quite obvious that this Sewage Bill has had
an easy passage and bas reached the final stage. I must thank my Ion-
ourable friend, Sir Girja Shankar Bajpai, for the complimentary: words-
he used with reference to myself.

He referred to the Pitkeathly Committee'’s recommmendation. 1 am
afraid my Honourable friend did not meet the point which I had raised.
My Honourable friend said that the Pitkeathly Committec had actually
considered the question of constituting one body under which may be
unified the control of central electricity as well as water supply and the
disposal of sewage and came to the conclusion that it could not he done.
This is exactly the point I had attacked in the beginning. 8ir, 1 think the
Pitkeathly Committee's recommendations were based on partiality to a
European company, i.e., the Delhi Electric Supply Company, and there-
fore the Government should not have accepted it but should have brought
the control of the generation of electricity, the water supply and the dis-
posal of sewage under one organization or one body—, which wouid natu-
rally have meant a reduction of overhead charges and resulted in desirable
economy. This was my charge but it was not met. However, this is not
the time to dilate on this point; I only hope that the Governinent will
take the earliest opportunity of making amends for their oversight or
deliberate omission as the case may be, and I do hope that during the
Simla Session the Government will find it possible to bring these three
different branches of activity under one control and reduce the overhead
charges of these different departments and thereby save both public
money and time.

Bir, T am also thankful to my friend, Sir Girja Shankar Bajpai, for the
assurance he has given us today as regards the future attitude of the
Government in respect of consulting local bodies in so far as they are
affected by any legislation undertaken in the Central Legislature. I only
hope that this assurance will be carried out in:he spirit in which it has
been given. My Honourable friend, Sir Girja Bhankar Bajpai, may be
here or may not be here. I would therefore urge that he may consider
the possibility of devising some procedure by which no omission may be
made in this respect in future.

There is only one last word which I may be permitted to add to what
I have already said. It is in continuation of what my Honourable friend.
Mr. Das, has said as regards the constitution of the various constituent
bodies which are included in this Bill. It is perfectly true that after 75
years of municipal activity the metropolis has not got an elected Chairman,
although much smaller bodies with much less experience have the advan-
tage and privilege of an elected Chairman. Why this anomaly should
continue to exist in the metropolis, 1 really do not know. There is also
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-the New Delhi Municipal Committee which is a wholl non-elected bod:
Uere is the capital of India with a municipal comtﬁvittee wholly nog-
elected. If I had anything to do with the Government of India, 1 should
be thoroughly ashamed of myself for the existence of such a sore right in
the body politic of the capital.

. Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): The Bill is about to be passed; it is still on the
anvil. I only hope that this Joint Water Board may not be like the Joint
Parliamentary Committee that was set up in England and which whittled
down all the national demands put forth by the Round Tablers, one unfter
another. I have my suspicious here also. First, Calcutta was deserted,
then the buildings were constructed on the other side of Delhi and again
it was abandoned and now several crores have been sunk in New Delhi.
Now, they are coustituting a Joint Water Board, a joint Sewage board, a
Joint Electricity Board, and perhaps a joint garden bourd und other
boards will spring up in course of time. In Delhi there are already so
many research institutes, which are of no use to the public. 1 have got
seven taps in my house in New Delhi, while close by in Daryaganj where
also some of the Members of the Legislative Assembly live, they do not
get a drop of water in some part of the day. There is the Karolbagh
where also there is great scarcity of water. 1 submit Karolbagh and Dar-
yaganj are the great plugue spots in the city of Delbi. (A voice: ‘“Why
do you live in New Delhi?’’) I live here in New Delhi because 1 have

a fanoy for this:

“Hasinon kd Har ek dlam men Shohrd ho hi Jdtd hai.

Jo tuih ko dekh letd hai wuh Shaidd ho hi Jdtd hai.”

I was charmed by the beauty of New Delhi. No doubt it is very ex-
pensive to live here. We have to bring up all the commodities from Old
Delhi. In Old Delhi, there are two narrow spots, the Fatehpuri and the
Sadar Bazaar where the traffic jams and the congestion is very great.
You provide so much money for your new love, that is, New Delhi. Why
don’t you bestow some attention on your old love? You leave her neg-
lected. T am not able to find fromn this blue bdok what is the tota] ex-
penditure on the New Delhi Municipality. I think there is a deficit of
five lakhs. I think Old Delhi deserves a better treatment than it receives
at present. With these remarks, I bless this Bill.

Sir Girja Shankar Bajpai: Sir, I do not propose to detain the House
very long, but I think that in view of what fell from my Honourable
friend, Mr. Asaf Ali, something by way of statement of ~Government’s:
position is due. Let me in the first place assure mny poetic friend, Mr.
Badri Dutt Pande, that, although this Bill has nothing whatever to do
with the improvement of Old Delhi, as I have already informed the
House, an Improvement Trust of Delhi has been speciallv set up for
denling with the problem, and the congestion of Karolbagh to which he
referred just now will be one of the very first to receive attention of the
Tinprovement Trust with regard to the provision of the amenities to which.
my Honourable friend has referred.

Now, 8ir, 1 do not think that I would be in order st this stage to dis-
cuss the somewhdat complicated question of policy as to whether the
many constituent bodies of the urban area of Delhi ought to be unified
into a sort of large Delhi Town Council or whether the elective element
should be introduced in New Delhi or not—strictly speanking all these are
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|Bir Girja Shankar Bajpai.] .
noy germane to the Bubject-matter of the Bill that we are discussing now.
But, in so far as the Central Electricity Authority is concerned, 1 think,
even though it may not be strictly relevant, I must say something, be-
cause a suggestion has been made that the Government's attitude and
shat of the Pitkeathly Committee hus been inspired by some desire to give
preference to a certain company. The fact of the matter is that this com-.
pany, or any other company for that matter, has not entered into our
caiculations a8 a unit deserving either of preference or deserving of any
kind of condemnation. The main problem before the Pitkeathly Com-
mittee was how to centralise the agency for the generation and distribution
of electricity, because expcrience in other countries of the warld, including
the United Kingdom, shows that, if there is a centralised agency for gene-
ration and distribution, then there is economy of cost. The authority that
we are setting up will be required to devote itself, under instructions from
the Governor General in Council merely to the question of ensuring that
the consumer gets electric current at the lowest possible rate. In other
avords, the composition of this body has not been determined either be-
cuuse preference is to be shown to anybody or because disfavour is to be
expressed against anybody. That har not entered into our consideration
at all. The only reason why this Delhi Electric Traction Supply Com-
pany has-been given a place on that Board is that it has a licenee which
runs until 1947. There is no authority either in the terms of licence or
anywhere else which can enable the Government to compel the ‘Cornpany

to come in.

Mr, M. Asat Ali: Then why have two different agencies?

Sir Girja Shankar Bajpai: Surely these are not two different gencrating
agencies. . . .

Mr. M. Asat Ali: Why don’t you give us the license?

Sir Girja Shankar Bajpai: That means that instead of achievinn the
object of centralisation, we should, as against the two ggencies that we
have at present, have three agencies, viz., the Old Delhi Municipal Com-
mittee, the New Delhi Municipal Cemmittee and the Old Delhi Electric
Traction Supply Company.

Mr. M. Asaf Ali: My Honourable friend has misunderstood me. 1 say
we have applied for a distributing licence, not a generating licence. Why
not let us have the distributing licence?

Sir Girja Shankar Bajpai: My answer to that is that even though my
Honourable friend may have applied for distributing licence, that by
itself will not do away with the rights of the Old Delhi Electric Traction
and Supply Company which holds a licence until 1947. That, paniely, s
multiplication of generating agencies, is the last thing that we desire to-

do. That is all I have to say.
Mr. Chairman (Mr. S. Satyamurti): The question is:

“That the Bill, as amended, be passed.’
The motion was adopted.

The Assembly then adjourned till El . .
the 7th April, 1388. ] even of the Clock on Thursdsay,
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